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The Lok Sabha met at Eleven of the Clock
[MR SPEAKER in the Chair)
ORAL ANSWE RS TO QUESTIONS

[Enghsh]
NRI Investments

*263 SHRIG S. BASAVARAJU- Wil
the Minister of the FINANCE be pleased to
state:

(a) whether the progress of invest-
ments by non-restdent Indians in the country
has been encquraging,

(b) tf not, the reasons therefor?

(c) whether Union Government pio-
pose to provide further concessions In this
regard; and

(d) ff so, the details thereof and to what
extent this will be popularised?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALERIQ): (a) Yes, Sr.

(b) Does not arise.

(c) and (d). The existing schemes, rules
and regulations regarding NRI investments

are continuously under review and suitablg
changes are made where necessary.

SHRI G.S. BASAVARAJU: Sir, the
Minister has not given proper answer to my
question. NRI people are very eager to in-
vest their foreign money in different schemes
in India, especially in electronics industry, as
itis coming up very fast in this country. In this
connection may | know from hon. Minister
how many NRI people have invested money
and how much amount has been invested in
this country, in different fields?

SHRI EDUARDO FALEIRO: | will tell
the hon. Member, with your permission, how
much money has been invested in this coun-
try. Bank deposits whichwereon 31st March,
1983 Rs. 1,866.04 crores have risen by 31st
March, 1989 to Rs. 13,971 crores. So, there
has been this much of increase of Rs. 1,866
crores to Rs. 13,971 crores in bank deposits
alone. Then there have been also invest-
ments in different other headings, like in-
vestment on repatriation basis, direct invest-
ment on non-repatriation basis, portfoio in-
vestment, deposit in Indian companies etc.,
in addition to different deposits which consti-
tute the majority of inflow of money. All this
has been an increase of inflow from the NRI.

SHRIG.S. BASAVARAJU: My second
supplementary is about the existing scheme,
the rules and regulations of which we do not
know. | would request the hon. Ministerto lay
down the rules and regulations on the Table
of the House. | would like to know how many
proposals have been received uptil now out
of which, how many applications are pend-
ing and whether the Government has been
giving direction that they will have to invest
their amount only in the non-industrial areas
and, if so, how many applications are re-
ceived from Karnataka.
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SHRIEDUARDO FALEIRO: This infor-
mation does not arise directly from the ques-
tion. 1 do not have it at the moment.

SHRI G.M. BANATWALLA: Can the
hon. Minister enlighten the House as to from
which countries we are having most of the
investment from NRI? Can the hon. Minister
tell me the first three or four countries where
non-resident Indians in those countries are
leading in the field of making investments?
Can the hon. Minister also enlighter us what
is the volume of the contribution made by the
Keralites abroad or, if he does not have that
figure, whether he will collect it and give it?

SHR! EDUARDO FALEIRO: It is not
possible. We do not maintain this type of
records for Keralites abroad and others. All
Indians are there. | would like to say some-
thing that may enlighten the hon. Member
because | have been recently to the Gulf
countries. | was in Bahrein some time back
and NRIs from the Gulf countries have con-
tributed substantially.

[ Translation]
Railway Schemes in Blhar

*264 SHRIMATIMANORAMA SINGH:
Willthe Minister of RAILWAYS bepleasedto
state:

(a) the details of the railway schemes
pending in Bihar and since when;

(b) the steps being taken by Govern-
ment to undertake these schemes: and

(c) the time by which these will be
completed?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADGHAVRAO SCINDIA): (a)to (c). A state-
mant is given below.

STATEMENT

Construction of Chhitauni-Bagaha rail
iink and conversion of Samastipu:-
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Darbhanga MG and BG, approved in 1974-
75 are pending.

As regards Chhitauni-Bagaha, the State
Governments of U.P. and Bihar have been
requested to indicate their willingness to
bear their share of cost of project.

In the case of Samastipur-Darbhanga,
a survey carried out for aparallel BG line has
shown it to be not viable financially.

SHRIMATI MANORAMA SINGH: Mr.
Speaker, Sir, our hon. Minister is a very
efficient Minister. In his Budget speech he
stated that by the end of this century the rest
of the 2 thousand steam locomotives would
be replaced by diesel and electric engines.
There has been a loco shed at Jhajha in my
constituency for the last one hundred years.
The engines of the west bound trains from
Calcutta are changed there. Four thousand
employees are employed in that loco shed.
| would like to ask the hon. Minister whether
any scheme has been formulated to convert
the said loco shed into diesel or electric shed
in case the steam engines are totally with-
drawn from the Railways. If this is not done,
the future of those labourers will be dark. |
would like to know whether any scheme for
such a loco-shed has been included in the
ensuing Five Year Plan.

SHRI MADHAVRAO SCINDIA: This
question is related mainly to the imporant
railway schemes. So far as steam engines
are concerned, they were to be withdrawn
from the Indian Railway System by 2013
A.D. Now it has beendecided to do the same
by the year 1995. A few steam engines will
still remain after that for small jobs. But
steam engines will be replaced by the year
1995. When 4 to 5 hundred steam engines
are being replaced every year, loco sheds
are bound to be closed. Regarding the ques-
tion of the hon. Member about that particular
place, Iwould like to say thatthe hon. Member
would be apprised of the position as soon as
information is received about it.

SHRIMATI MANORAMA SINGH: My
other supplementary is regarding the long
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standing demand of providing railway facili-
ties in Bhagalpur Lalmatia Coal-field area.
This demand is out standing since 1953.
When Shri Kedar Pandey was holding this
portfolio, this demand was again made and
surveys were also carried. | would like to ask
the hon. Minister whether any provision is to
be made for it in the next plan?

SHRI MADHAVRAO SCINDIA: No
provision has been made so far.

SHRI KRISHNA PRATAP SINGH: Mr.
Speaker, Sir, the hon. Prime Minster re-
cently visited Patna where he made some
announcement about a number of important
schemes. | would like to know from the hon.
Minister whether the Ministry of Railways is
aware of the approval to the gauge conver-
sion of Narkatiagan) railway line given by the
hon. Prime Minister in his public meeting
held at Gandhi Maidan, Patna. Is this being
given serious consideration and Is this going
to be included inthe Eioghth Five Year Plan?

SHRI MADHAVRAO SCINDIA:  Mr.
Speaker, Sir, asurvey is being conducted for
Narkatiagan) gauge conversion so that an
estimate of the expenditure to be incurred
could be made. This task I1s being done by
the North-Eastern Raillway and its report i1s
likely to be submitted by 1989. The hon.
Prime Minister had announced that its In-
cluding inthe Eighth Five year Plan would be
considered.

SHRI MOHD. AYUB KHAN: Mr.
Speaker, Sir, | would like to draw your atten-
tion to a problem of Khetri, Rajasthan to-
wards which you are quite considerate A
goods-train has beenrunning between Dabari
and Sinhana for catering to the needs of
Khetri Copper Project since 1958. Ten thou-
sand labouters are employed in the Khetri
Copper Project. Will the hon. Minister con-
sider attachment of 1-2 passengers bogies
to this goods train? Is there any such pro-
posal under consideration of the Govern-
ment?

SHRI SYED SHAHABUDDIN: Mr.
Speaker, Sir, Irememberthat when ShriLalit
Babu was the Railway Minister in 1972, a
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number of schemes were forwarded by the
Bihar Government to the Ministry of Rail-
ways. Then after agap of 15 years in March,
1987, the then Chief minister ot Bihar met
the hon. Railway Minister and submitted him
a list of some new and old schemes required
tobe implementedin Bihar. But he was given
told that since he was approached at the fag
end of March, it was not be possible to
include them in the next year's plan. | would
like to know as to how many of the schemes
submitted by the then Chief Minister of Bihar
to the hon. Railway Minister in 1987 have
been implemented, on how many of them a
survey has been conducted and how many
of them have been approved or rejected?

SHRI MADHAVRAQO SCINDIA:  Mr.
Speaker, Sir, it i1s quite a long list and | can
send it to the hon. Member so far as Bihar is
concerned. | am glad to inform that gauge
conversion for 770 kilometres long track was
done during the Sixth Five Year Plan period
from 198110 1985 at an estimated cost of Rs.
200/- crore. Besides, a new project of gauge
conversion of Chapra-Orhar line—a part of
which Passesthroughtheterrnitory of Bihar—
has also been included in the current year's
Budget. Apart from this, 19 per cent of the
total Budgetary provision meant for doubling
of track for the whole country has been set
aside for Bihar and for traffic facilities also,
13 per cent of the total country’s budgetary
provision has been earmarked for Bthar. Ms.
Speaker, Sir, | would also like to inform that
accoridng to the figures pertaining to availa-
bility of railway track per thousand square
kilometre, Bihar ranks fourth in the country.
Compared to the other states, Bihar is
comparatively better placed in the matter of
railway lines. This however, does not mean
that further schemes have been stopped in
Bthar. Bihar's interests will be kept in view in
future also.

[Enghlish)

Financial Assistance to Tamil Nadu for
Telugu Ganga Project

*269. DR. P. VALLAL PERUMAN: Will
the Minister of WATER RESOURCES be
pleased to state:
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(a) whether Government are consider-
ing to give financial assistance to the Tamil
Nadu Government to meet the cost of Tel-
ugu-Ganga Project; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
M.M. JACOB): (a) No such request has
been received.

(b) Does not arise.

DR. P. VALLAL PERUMAN: According
to the press repfort that appeared in the
month of June, on his assumption of office as
Chief Minister of Tamil Nadu, Mr. Karun-
anidhi gave an assurance to the Chief Min-
ister of Andhra Pradesh that the DMK Gov-
ernment would give its share of Rs. 60 crores
for Telugu-Ganga Schemes.

The DMK Government in Tamil Nadu
and the Tclugu Desam Government in
Andhra Pradesh may not continue for long.
Under the circumstances, may | know
whether the Centrjal Government will take
steps to see thatthe funds released for this
purpose by the DMK Government ate not
utilisedfnrtherr political puposes, and whether
the Central Team will supervise the execu-
tion of the project as also utibsation of the
public funds.

SHRIM M. JACOB: Thiss with regard
to the water supply scheme to the Madras
city. The Centrai Government has mace
strenuous eftorts even duing the time of Mrs,
Indira Gandhi when she initiated a discus-
sion among the States of Andhra Pradesh,
Karnataka, Maharashtra and Tamil Nadu on
the question of supply of drinking water to
Madras city. Now, though the Central Gov-
ernment had never any objection in this, the
real objection came because of someissues
between the States concerned, for example,
Maharashtra, Karnataka and Andhra
Pradesh AndhraPradechthemselves could
not remain within the Iimits of the earher
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agreementon sharing of Krishnawater where
five TMC of water was proposed to be given
by Karnataka, by Andhra Pradesh by Mahar-
ashtra to the Madras city. Now, the hon.
Member is desirous of knowing about the
stand of the Chief Minister Mr. Karunanidhi
after taking office of the Chief Ministership
recently. Sir, it is true and we have informa-
tion that Mr. Karunanididhi has written to the
Prime Minister a letter about a week ago
stating that he is taking up the matter withthe
Governor of Karnataka and a meeting has
been fixed for the 8th of August for getting
clearance from Karnataka for getting this
water. Meanwhile, there were some press
reports that Ministers from Tamil Nadu went
to Andhra Pradesh to see the project and
availability of water etc. This Government is
certainly serious that the water supply mus.
be given to Tamil Nadu without interruption.
But the inter-State i1ssues are an impedi-
ment. We are trying our best to solve these
issues.

MR. SPEAKER: Very good for the
maiden reply, Mr. Minister.

SHRI M.M. JACOB: Thank you, Sir.

DR.P.VALLAL PERUMAN: Iwould ke
to know whether the Central Government
will consider taking over this project to exe-
cute the project under Jawahar Rozgar
Yojana so that thousands of people may he
able to get employment.

SHRI M.M. JACOB: Sir. It is for the
State Government to decide about the work.
We are only an agency to advise and guide

them. It is a State subject and the State has
to do it

PROF. N.G. RANGA: Mr. Speaker, Sir,
there have been complaints from the Andhra
Pradesh Government and their Ministers
that the Centre is not doing enough in order
to helpthe concerned State Governments to
come to some helpful solution in regard to
this matter. May I requestthe hon. Minister to
enlighten the House as to what steps the
CentralGovernmenthave taken? What steps
doyouproposeto take to helpthese Govern-
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ments solve this matter, expedite the imple-
mentation of this particular project and to
supply water for Madras?

SHRI M.M. JACOB: The Central Gov-
ernment has initiated in the past several
meetings at the official level, technical level
and at the Chief Ministers level also. But
what happened lastly was that we were not
able to get alithe Chief Ministers together. In
fact, the Andhra Pradesh Chief Minister wrote
to the Government of India at that time —|
have got the copy of the letter—that it was
not possible for him to attend the meeting
and he did not think that there was any
necessity for him to attend the meeting. He
feels that this is not an issue at all between
the States.

As per the agreement which we see
from the reccrds, it 1s an inter-State issue in
which all the States have agreed during the
time of Mrs. Gandhi to supply water to the
Madras City. That 1s the latest position,

SHRIG. DEVARAYA NAIK- lwould like
to know from the Hon. Minister whether the
Telugu-Gangaproject was originally planned
for irngation purpose or for providing drink-
ing water.

SHRI M M. JACOB The oniginal plan
was prepared because Madras city was find-
ing it very difficult fo get drinking water sup-
ply. The plan was thought of for providing
water to Madras city.

[ Translation]

Stoppage of Rajdhani Express at Surat

*271. SHRICHHITUBHAIGAMIT: Will

the Minister of RAILWAYS be pleased to
state:

(@) whether in view of the industrial
importance and the pressing demand of the
people of Surat City in Gujarat, a proposal to
provide a ‘reqeust stop’ of Rajdhani Express
there is under consideration of Government
and if so, the details thereof; and
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(b) the time by which a decision on the
proposalistobetaken andthe steps initiated
in this direction?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) No, Sir.

(b} Does not arise.

SHRI CHHITUBHAI GAMIT:  Mr.
Speaker, Sir, Surat ranks as the second
biggest industrial town in Gujarat. lts popula-
tion 1s 17 lakh. Big offices of the Central
Government as well as the State Govern-
ment are situated there. Besides, there is
concentration of textile industries, whichhave
witnessed tremendous expansion. Goods
are transported from Suratto many places in
the country. | would like to know from the
hon. Minister as to what is the reason for not
providing a stoppage of Rajdhani Express at
Surat. Will you kindly re-consider your deci-
sion of not providing this stoppage?

SHRIMADHAVRAO SCINDIA: We are
well aware of the impontance of Surat and
there is no doubt about it. But the purpose of
introducing Rajdhani Express trains 1s to
provide over-night service from New Delhi,
the capital of the country, to Howrah in the
Eastandto Bombay inthe South. Therefore,
as fper our policy, it has been decided that
these trains will stop at intermediate stations
only for operational requirements and no
stoppage as such is given for these trains.
Therefore, the question of providing a stop-
page at Surat does not arise. | would like to
inform you that as many as sixteen Bombay
bound mail express trains have been given
stoppage at Surat and 5 express trains,
which stop there, are connected with New
Delhi Hence, Surat has been provided
adequate railway facilities.

SHRI CHHITUBHAI GAMIT: A large
number of people from Surat have submitted
arepresentation in this regard. Will the hon.
Minister consider the same?

SHRI MADHAVRAO SCINDIA: 1t is
neither being considered nor likely to be
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considered in the near future.

SHRIMAT! USHA THAKKAR: M.
Speaker, Sir, regarding 31 Down and 32 Up
Express train, | would like to ask the hon.
Minister......

MR. SPEAKER: No, no. you can only
ask supplementary connected with this
question only.

SHR!I ANOOPCHAND SHAH: Mr.
Speaker, Sir, the hon. Railway Minister stated
the concept of Rajdhani Express just now.
However, according to my knowledge, when
the same question was raised recently inthe
Divisional Railway Consultative Committee
meeting, the Divisional Railway Manager,
Bombay Division, stated that the proposal to
provide a stoppage of Rajdhan Express at
Surat was under consideration. Borival sta-
tion is considered to-be the entrance of
Bombay and after departing from Baroda
Jn., Rajdhani Express stops direct at Bom-
bay Central. My submission is that the pas-
sengers hving in the suburban areas of
Bombay should also be provided facilities to
make use of this train. So a stoppage of this
train should be provided there as well A
discussiononthis matter has aalready taken
place in D.R.U.C. meeting. Will the hon.
Minister kindly reconsider these proposals
after obtaining the required information from
the Divisional Railway Manager and the
Divisional Rallaway Headquarters?

SHRI MADHAVRAO SCINDIA: | have
no information regarding the discussion that
took place in the Divisional Ranway Usors'
Committee meeting. If at ail the Divisional
Manager, Railways gave an assurance in
this regard, he had no right to do so becauise
this is our policy that its stcppage will be
provided only for operational requirements.

MR. SPEAKER: If you want to ask any
question regarding Rajdhant Express, you
may do so

SHRI U.H. PATEL: Mr. Speaker, Srr,

according to my information, the Railways
had taken adecision to provide stoppage for
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2 minutes each of 13 trains at the stations
located in the vicinity of Delhi. The distance
between Baroda and Bombay is very long.
The hon. Minister should provide a stoppage
of this train jat any one of tne suitable sta-
tions between Baroda and Bombay. There
are no two opinions that Surat is a very big
and beautiful city. [f you do not want to
provide a stoppage of Rajdhani Express
there, you should arrange to provide a stop-
page at least at Balasore.

MR. SPEAKER: No, no. Shri Brajamo-
han Mohanty......

[English]
South Eastern Railway Hotel

*272.  SHRI BRAJA MOHAN MO-
HANTY: Will the Minister of RAILWAYS be
pleasad to state:

(a) whether there 1s any proposal for
transter of South-Eastern Railway hotel at
Purni and if so, the details thereof; and

(b) whether there is any proposal for
improving the management of this hotel and
if so, the details of the plan?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAQ SCINDIA): (a) No, Sir.

(b) Yes, Sir. There I1s a proposal to
renovate the hotel and to upgrade the level
of management.

SHRIBRAJAMOHAN MOHANTY: The
South-Eastern Railway Hotel is one of the

most lovely and romantic hotels. | would like
to know from the hon. Minister as to what is
the detailed picture of the official renovation
and upgradation of the management and |

would like to know whether there is any
extensive programme for the hotel.

SHRIMADHAVRAQ SCINDIA: | agree
with the hon. Member that this is one of the

most beautiful hotels. But as far as the
romantic part of it is concerned, | accept his
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word from his experience. At present, we
have drawn up a renovation glan for about
33 lakhs of rupees, out of which we wouiu
like to take up 25 lakhs of rupees rnightaway
and another 6 to 7 lakhs of rupees later. We
also want to improve the management, the
efficiency of the hotel and services of the
hotel and therefore a deciston has been
taken to upgrade the post of the Manager of
the hotel to J.A. Grade.

SHRIBRAJAMOHAN MOHANTY. May
I know whether the hon. Ministerhas figures
about the percentage of the occupancy of
the hotel and figures about the loss or profit
May | also know whether the hotel s earning
profits regularly?

SHRI MADHAVRAQO SCINDIA S, |
am happy to informthe hon Memberthat the
hotel has been n.aking profits | have the
figures from 198210 1987 The profitranges,
in each year, from a low of about one iakh
fifty thousands to a high of about five lakhs
ninety three thousands This 1s the range
Unfortunately, the occupancy has dropped
considerably from 49% to about 26% and as
the hon Memberwellknows, this is because
of the mushroom growth of new hotels, the
problems of sewagedischarge intothe beach,
which we are trying to take up with the local
authorities, the heavy establishment costs
and what we thought was some sort of lack
of professional management because pri-
marily we are tramned to run the railways, not
to run the hotels and inadequate investment
for renovatrion That is why we have taken
up this iInvestment plan because we want to
restore it to its earlier glory and also—im-
prove the management by upgrading the
manager sothatthere is a more professional
and senior level of management.

SHRICHINTAMANIJENA: May | know
whether itis afactthatthe foreigntourists are
not coming to that hotel because it has not
been upgraded as a 5-star hotel and, there-
fore, the occupancy got reduced last year?
Has the Government any plans to make it a
5-star hotel so that the occupancy may in-
crease”?
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SHRI MADHAVRAO SCINDIA: There
is no need to make it a 5-star hotel as the
requirements of 5-star hotel are not really
necessary.

Gold Smiuggling

*273. SHRIPRAKASH CHANDRA: Will
the Minister of FINANCE be pleasedto state:

(a) the gquantity of gold smuggled into
the country duringthe last 3years, year-wise
and State-wise;

(b) whetherthere has been spurtingold
smuggling 1n past few months; if so, the
causes thereof, and

(c) the steps taken recently to contain
this evil?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHR! AK.
PANJA) (a) to (c). A statement is given
below.

STATEMENT

(a) and (b). Smugglingbeing aclandes-
tine activity, it 1s not possible to estimate the
quantity of gold that has been smuggled into
the country as a whole or the quantity that
has been smuggled into each State How-
ever, the quantum and value of goid seized
by the Customs authonties during the last 3
years are given in the table below.—

Year Quantity of  Value of
gold seized gold seized
(in Kgs ) (Rs in crores)
1987 2255 65 78
1988 6094 200 53
*1989 5569 176.38
(upto 24 7.89)

*Figures are provisional.

The increase In the value of the seizures
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need not necessarily mean a spurt in the
smugghng activities and it could be due to
intensified anti-smuggling effort.

(c) The anti-smuggling drive has been
intensified and the anti-smuggling machin-
ery throughout the country especially in the
vulnerable areas of land borders as also at
the international airports has been geared
up. Close co-ordination is being maintained
with all the the agencies concerned in the
detection and prevention of smuggling
Sophisticated equipment lke: X-ray bag-
gage machines, metal detectors and night
vision binoculars arebeingincreasingly used.

SHRI PRAKASH CHANDRA: | would
like to know how many cases are ending
against the smugglers in different courts for
the lastthree years and what steps are being
taken for early disposal of these cases?

SHRI A.K. PANJA: | have got figures
from 1984 to 1989. The cases when incti-
luted do not get disposed of in the same
year. They are carried over. In 1984 the
number of prosecution cases pending was
2069; 1985—2463; 1986—3106; 1987—
3757; 1988—4223 and 1989—4589.

SHRI PRAKASH CHANDRA: What is
the policy of the Government regarding dis-
posal of the seized gold which has been
procured from the smugglers in different
years?

SHRI AK. PANJA: The policy of the
Government is that 1t is not disposed of in

public but it is deposited with the Reserve
Bank of India.

SHRI K.S. RAO: By any stretch of
calculation a smuggler will resort to smug-
gling only if there is margin of 25 per cent
profit. By one catch he losses 3 times the
property apart from the punishment that the
Government levies. From this we can under-
stand that if the catch were put at Rs. 176
crores per annum the quantum of gold
smuggled should have been ten times,
namely, about Rs. 2000 crores. Every time,
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when we ask on various platforms, the an-
swer that we get from the Department is that
there is no correct assessment of gold
smuggling because it is a clandestine affair.
| am not satisfied with this answer. How can
the officials continue for ever to say that it is
a clandestine affair and they do not have any
calculation. ! wish to know whether the hon.
Minister will make some scientific assess-
ment of the quantity of gold in terms of rate
and weight and also bring out some stern
measures to check this?

SHRI A.K. PANJA: We have taken
stern measures to check this, but the clan-
destine activity is there. We cannot say that
all gold which is coming in we can lay hand
on it. Sir, our coastline is 5689 km and we
find that gold smugglers are adopting the
sea, the land and also the air for the purpose
of smuggling. The land border is 9,712 Kilo-
metres. That's why to stop this activity, as far
as possible, we are taking the help of Central
Economic Intelligence Bureau....

SHRI RAM PYARE PANIKA: He has
not asked about this. Be specific to the
question.

SHRI! A.K. PANJA: May | complete it?
....Narcotics Control Bureau, the Director-
ate of Revenue Intelligence, Preventive
Collectorate and alsothe help of Coast Guard,
the BSF and other border security forces.
We must get some information input for the
purpose of coming to know what is the total
gold smuggled. The hon. Member said that
because the amount is increasing, that is
why more gold must be coming. It is not so.
We have adopted a new procedure. That's
why we could catch hold of gold of which |
have given the figures inthe answer itself. In
the whole of last year, we could get worth Rs.
200,53,00,000. In 1987, it was worth Rs.
65,78,00,000. Because of the new strategy
adopted, because of intelligence and giving
information in various places, we have been
able to lay hands on. Even up to 24th July
1989, it has crossed Rs. 176.38 crores.
Therefore, there is no possibility of having
any scientific assessment becausethe infor-
mation input is not possible.
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Demands of Northern Rallway Employ-
eas

*274. SHRI P.M. SAYEED: Will the
Minister of RAILWAYS be pleased to state:

(a) whether Government have received
a notice from the All India Federation of
Railways regarding the Northern Railway
workers decision to go on strike;

(b) if so, their main demands; and
(c) thereaction of Governmentthereto?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAQ SCINDIA): (a) No, Sir.

(b) and (c). Do not arise.

SHRIP.M. SAYEED: Sir, | have asked
whether All India Federation of Railway
Workers have given any notice to the Gov-
ernment to conduct a strike from September
onwards. He has said: no. But there was a
newsitem in The Indian Express. It says that
they have given a notice and also a memo-
randum to the Government regarding their
demands. They have said that the strike will
start in the month of September.

Their main demands appeartobeto set
up a permanent wage review body as rec-
ommended by the fourth Pay Commission.
Will the hon. Minister enlighten the House,
as stated in the memorandum, whether it is
afactthatthere was such arecommendation
for setting up a permanent wage review body
according to the report of the Fourth Fay
Commission?

SHRIMADHAVRAO SCINDIA: {would
like to repeat that no strike notice has been
received by the Northern Railway.

However, as far as the demands which
have been mentioned by the hon. Member
are concerned, they do fall into two catego-
ries. One of the two categories are those
which concern the Central Government
employees as a whole, on these the Rail-
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ways are not competenttotake a decisionon
these demands by themselves.

The second category is of those de-
mands which concern Railway employees
alone on which negotiations, discussions,
meetings take place between the Railway
management on the one side and the Rauii-
way staff on the other.

As far as the permanent wage review
body is concerned, | telieve that there is a
committee, chaired by the Finance Secre-
tary, which is engaged in looking into these
demands. As | said, they concern the Gov-
ernment employees as a whole and not
Railways' alone. Therefore, we are not
competent to really give our opinion on this
particular demand by ourselves.

SHRI P.M. SAYEED: We are always
sesingthat on accoutof these strikes, a lot of
mandays are lost and a large amount of
money is lost to be Government. The main
question is with regard to the expoitation by
private agencies and contractors by paying
small amounts—even below the minimum
wage payable—tothe workers. | am not here
to authenticate the news item that appeared
in the Indian Express. But they have already
given the details of the demands. One of the
demands happened to be stoppage of hand-
ing over the railway works to the contactors
and private agencies. | do not know how far
it would be practical. Will the hon. Minister
enlighten the House as to whether the in-
volvement of such large scale contractors
and private agencies will be stopped or not?
If itis not possible todo so totally, at least the
Minister can reduce the number of contrac-
tors and private agencies and take up the
work departmentally.

SHRIMADHAVRAOQ SCINDIA: Insuch
a massive undertaking, it is natural that
some work does go to the contractors. Fur-
ther, all the matters mentioned by the hon.
Member are matters of discussion, as | said,
between the Railway Management on the
one hand and the two Federations, namely,
the All-India Railwaymen's Federation and
the National Federation of Indian Railway-
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men | think, some decision can only be
arrived at in these meetings.

MR. SPEAKER: Dr. Rajhans.

PROF. N.G. RANGA: No supplemen-
taries in addition to the main question of the
hon. Member? Canwe have anassurance....

MR. SPEAKER: No deviation, Sir.

PROF. N.G. RANGA: Can we have an
assurance thatthese contractors willbe paid
at least the minimum wages?

MR. SPEAKER: You are taking advan-
tage, Sir.

Railways Link between Santhal Parga-
nas and Hazaribagh

*276. DR. G.S. RAJHANS: Will the
Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to
connect Santhal Parganas and Hazaribagh
districts with railways inthe Eighth Five Year
Plan; and

(b) if so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) There is no
such proposal at present.

(b) Does not arise.

DR. G.S. RAJHANS: There is hardly
anything to ask in addition to what has been
told by the hon. Minister. But may | ask him
to be allittle Iteral and give a second thought
to it?

SHRI MADHAVRAO SCINDIA: Man-
dar Hill-Dumka-Baidyanath Dham new
broad-gauge railway line comes in this area,
We have decided to update the survey and
then it will be considered as to whether it

should be referred to the Planning Commis-
sion or not.
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Foreign Assistance to Nationalised
Banks

*277. SHRIN. DENNIS: Willthe Minis-
ter of FINANCE be pleased to state:

(a) whether any of the nationalisel
banks are in receipt of financial assistance
from overseas organisations; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMCI AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). A state-
ment given below.

STATEMENT

Under Loan Agreement signed by
Government of India with the International
Bank for Reconstrction and Development
(JBRD) for Industrial Export (Engineering
Products) Project and Export Development
Project in January 1986 and May, 1989
respectively, Government India is able to
obtain fiancial assistance to pass on to cer-
tain nationalised banks and to State Bank of
India for providing credits to enterprises in
India for promotion and upgradation of tech-
nology 1o increase competitiveness and
exports ot manufactured products.

These loans areto be repaid by Govern-
ment of India to IBRD over a period of 20
years inclusive of a grace period of & years.
The rate of interest is variable every six
months depending on the cost of borrwoings
of the IBRD.

SHRI N. DENNIS: May | know the
number of enterprises 1o which this assis-
tance is extended, the names of the enter-
prises and the basis on which the selection
is made? May | know the nationalised banks
to which this asssitance is passed on? We
have negotiated two projects. The first proj-
ect is the Industrial Export (Engineering
Products) Project which was negotiated on
the 21st January 1986 and the loan amount
is 70 million US dollars. The benefits will go,
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inthis as well as inthe next agreement which
| will mention in a moment, to Bank of Bar-
oda, the Punjab National Bank and the
Canara Bank in terms of equity and to the
State Bank in terms of quasi-equity. The
second project is the Export Development
Project which had been negotiated on the
26th May recently and the value is 66 million
US dollars.

SHRIN. DENNIS: | would like to know
whether the amount would be extended for
the promotion of small scale industries in
rural and backward areas. May | know the
rate of intérest of loans to the banks and the
rate of interest that is levicd from the enter-
prises?

SHRI EDUARDO FALE.RO: The par-
ticipating banks which | have mentioned will
provide credits to enterprises in India for
promotion and upgradation of technology to
increase competitiveness and exports of
manufactured products. (/nterruptions)

Writing Off the Agricultural Loans

*278. SHRIH.B. PATIL: Willthe Minis-
ter of FINANCE be pleased to state.

(a) whether some State Governmeants
have approached Union Governmentto write
off agricultural loans;

(b) whether Union Government have
pointed out that if the practice continued it
would lead to total collapse of agriculture
credit system;

(c) whether any State Government has
written off the agricultural loans during the
last three years;

(@) if so, the names of the State Govern-
ments which have written off the loans; and

(e) the total number of farmers benefit-
ted so far and the total amount invoived
therein?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
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IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (g). A state-
ment is given below.

STATEMENT

Government and Reserve Bank of India
are in principle not in favour of any general-
ised write off of agricultural (and other) loans
as ittends to vitiate the climate of recovery as
also the viability of the credit struct.ire as a
whole. According to available information,
only the Government of Haryana is reported
to have written off short/medium and long
term cooperative loans in 1987 amounting to
Rs. 33.52 crores. Nationaf Bank for Agricul-
ture and Rural Development (NABARD) has
further reported that as per their information
ihe State Government do nto appearto have
entirely reimbursed this amount to the con-
cerned cooperative institutions.

SHRI H.B. PATIL: Sir, it has been
mentioned in the Statement thatthe Govern-
ment and Reserve Bank are in principle not
in favour of any generalised writing off of
agnicultural loans, whereas a lot of conces-
sions are given to the industries. Why is the
Government not thinking on those lines?
When certain units become sick, you take a
decision to write off their loans, but when the
tarmers do not get yield due to drought or
other natural calamities, why should the
Government not think to give them conces-
sions and writing off of their loans etc.?

SHRI EDUARDO FALEIRO: There is
no civergence as far as industry and agricul-
ture are concerned in regard to the wriing off
of loans. Writing off of loans is done in terms
of the general principles which govern the
law of insolvency. When th= money cannot
be recovered, it is totally i.recoverable, then
the only way is to write off the money. There
is no discrepancy bciween the industry and
agriculture on thic fundamental principle.

[ Transiation)

SHRIBALKAVIBAIRAGI: Mr. Speaker,
Sir, a separate half-an-hour discussion may
kindly be allowed on this subject.



23  Oral Answers

MR. SPFAKER: Firstof all, 15 minutes
time may, be utilised, ‘haii-an-iicur can be
admitted later on only.

[English]

SHRI H.B. PATIL: | am not satisfied
with the answer of the hon. Minister. When
the industries become sick, they take all
possible measures to assit them as also
write off their loans. | would like to krow
whether the Government has any proposal
to write off the loans given to the farmers in
case of drought and other natural calamities
for two or three consecutive years Why
should the Government not think on those
lines to write off those loans?

SHRI EDUARDO FALEIRO. | have
already mentioned the principle which gov-
erns the writing off of loans. In case of
droughtetc., alot of assistance and facilities
are given, which have alieady been men-
tioned In this House.

SHRI SHANTARAM NAIK. The hon

M.uster said that when a particular loan
cannoiberecovered,thatisthe only criterion
for writing off of the Inan But at times, there
are several circumstances undet which the
writting off of loans can be considered and
should be considered. Will the Government
consider framing a policy on wnting off of
loans to farmers In such circumstances?

SHRI EDUARDO FALEIRO: These
matters, as the hon. Member knows, are not
dealt with by the Government, they are dealt
with by the Central Bank, the Reserve Bank
of India. It i1s s0 in India; it 1s so In other
countries, and their guidelines will be fol-
lowed.

THE MINISTER OF FINANCE (SHRI
S B. CHAVAN): So far as the policy of the
tsu.ernment in ths matter 1s concerned, it 1s
deposiors’ mnney which ultimately s being
advanced for ddferc~t kinds of purposes.
Sometimes, a comparison « made as to
what are the facilities available to ihe indus-
try and what are the facilities which are bemg
provided for agricutturists. There Is a pro-
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posal under consideration whether we can
treat both of them at par. That is one of the
issues which is engaging the attention of the
Government. But if the loans have to be
written off, then Government should be in a
position to totally compensate the banks, if
thai amount is to be waived off. | do not think
inat the Finance Miristry and for that matter,
even the Government can take the respon-
sibility of totally compansating the banks
concerned. There s another proposal which,
in fact, is engaging the attention of the
Government and that is about setting upof a
fund, where calamtties are involved, whether
the banks can possibly be compensated if
any concessions are to be extended to the
agricultunsts.

[ Translation)

SHRI RAM SINGH YADAV. Mr.
Speaker, Sir, differentrecommendations and
demands have been made by the various
political parties and sections in various States
with regard to the policy to be adopted about
wawving of loans some people have also
made political capital out of it and they are
stilltrying to do so. The country can no longer
afford such misconceptions created in the
minds of the farmers who are being misled
by them Therefore, it 1s necessary that the
Government should decide some definite
policy in this regrd so that such a miscon-
ception does not anse in minds of farmers.
Besides, it Is also necessaiy that at placas
where drought, flood or such natural calami-
ties strike, the poiicy of the Government
regarding the farmers who have suffered
losses and are not in a posttion 1o repay the
loans, should be made clear. Therefore, |
would like to know whether the Government
Is aware of the fact that the Chief Minister of
Haryana secured votes of the farmers through
such a facade and whether any such an-
nouncement was made by him with the
consentof the Central Governmentand what
is the attitude of the Government in this
regard. Willyou kindly give informationtothe
House in this regard?

SHRIS.B. CHAVAN: Mr. Speaker, Sir,
in this regara the Chiet M:nister of Haryana
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had stated a number of things before elec-
tions as well as after coming to power. But
according to our inforamtion received from
NABARD, he has written off neither loans
nor interest on loans of any one. If at all
anything has been done, efforts have been
made to provide interest-free loans from the
banks and nothing beyond this.

[English

SHRI K.S. RAO: Siur, this requires a
Half-an-hour discussion.

MR. SPEAKER: | will allow a discus-
sion.

PROF. P.J. KURIEN: S, it is most
unfortunate that some of the political leaders
in our country resort to the kind of populist
gimmicks which are detnmental to the na-
tional interest. If loans given by the banks are
to be written off, how are the banks going to
function? What will be the future economy of
the country? So, this is detrimental to the
basic interest of the country. Some of the
political leaders and even the Chiet Minis-
ters have announced about it. Another man
who has now resigned and went away, Shri
V.P. Singh, had also announced that once
he will come to power he will also do it. I think
he knews that the will not come to power and
thatis why he made such a statement. When
he was the Finance Minister, he never pro-
posed it. The Finance Minister, Shri V.P.
Singh, is different from the real V.P. Singh.
There are two incarnations, as has already
been said. So, the point is, how do you allow
such statements to be made by these lead-
ers and then go scot free, when you are
absolutely sure that these statements are
detrimental to the national interest? What
action are you going to take in this regard?

SHRI S.B. CHAVAN: Governmeant
cannot stop anyone from making any state-
ment. Whether it is a responsible or an
irresponsible statement, it is ultimately for
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the public to judge. | have just now stated
that Government is seriously considering as
to how we can go to the rescue of those who
are affected by the natural calamity, by set-
ting up some kind of afund so thatontheone
hand we are able to help the bank and onthe
other hand help the agricultural sector also.

SHRI MURLIDHAR MANE: | want to
know fromthe hon. Finance Minister whether
the Government of Maharashtra has ap-
proached the Union Government or the
NABARD for reducing the rate of interest on
agricultural loans.

SHRI S.B. CHAVAN: As far as my
information goes, an effort was made with
the Reserve Bank of India and the NABARD
for reducing the rate of interest. The NA-
BARD and the RBI have said, “Those who
followthe discipline laid down by them willbe
financed. it youdon'twantto follow that, then
ultimately, it is for you to decide whatever
you feel liek.” But ultimately, the Apex Co-
operative Banks gave an undertaking to the
NABARD saying that they are prepared to
accept this position and they will be able to
follow the discipline which was laid down by
the RBI and the NABARD. That is why that
problem no more survives.

SHRIMATI BASAVARAJESWARI: Mr.
Speaker, Sir, | want to know from the hon.
Minister whether the RBI had issued any
guidlines towards the writing off of interest
and penal interest for the loans borrowed by
the small and marginal farmers, in case the
interest and the penal interest become over-
due. That is called Damdu Pattu. It is not
advisableto discriminate small and marginal
farmers because after the land legislation,
most of the farmers have become sm: il and
marginal farmers. | want to know whether
you will treat all the farmers equally.

SHRI S.B. CHAVAN: So far as the
definition of small and marginal farmers is
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concerned, the hon. Member must be aware
of the fact that there is a particular limit of
acreage. If thefarmers were to hold acreage
below a particular level, then they are being
treated as small and marginal farmers. The
principlaof Damdu Pattuwill be applicable in
those cases only and not in the case of
others.

SHRI P.M. SAYEED: Mr. Speaker, Sir,
every year, the nationalised banks write off a
minimum of Rs. 200 crores as bad debts.
They are not even brought here for discus-
sion. They are also protected under the Act.

As perthe hon. Finance Minister’s state-
ment, now both industry as well as agricul-
ture are going to be considered at par. We
welcome this. Pending that, | would like the
Government to come forward and make a
declaration that the penal interest which is
being collected from the agriculturists or the
farmers would be stopped. At least before
we come to the conclusion, this penal inter-
est should be stopped.

SHRI S.B. CHAVAN: So far as the
treatment of the agricultural community is
concerned, they are being treated on par
with the industry. The first implication which
the hon. Member seems to have drawn is
that as in the case of the money which in fact
was waived by some of the banks, similar
kind of treatment should be given to all. The
only implication, according to me, will be the
concessions which are available to the in-
dustrial sector, and to the extent possible,
we are examining it as to how far we will be
able to extend the same concessions to the
agricultural community so that agriculture
also maybe undertakenon commerciallines.
That is the idea that the Government has in
view.

So far as penalty part of the interest is
concerned, it is with a view to see that the
money does not get blocked with any partcu-
lar section because, ultimately, the money
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has to get circulated. Unless the people pay
back, | do not think that the banks will be in
a position to advance the money required by
other sections, among the cultivators them-
selves.

SHRI GEORGE JOSEPH MUN-
DACKAL: Is it afact taht the industry people
are getting loans actually without large secu-
rity? The poor farmer has to give all this land
for security and he is getting only 30 per cent
o1 40 per centof the value of the money. That
is why you are not writing off.

Atthe same time, you are not writing off
the industrial advances and direct advance.
They canescape. In the meantime, the farm-
ers are not getting any concessions in the
matterof interest. Therate of interest charged
by the NABARD and the Reserve Bank is
very high compared to that of in the case of
industrial and other sectors. Canyou be able
to reduce the rate of interest? You have to
consider the security point. You have to see
that the industry should be brought at par
with agricultural also.

SHRI S.B. CHAVAN: There seems to
be some kind of a misunderstanding about
the security demanded from the industrial
sector and also from the agricultural sector.
Actually, we do not make any distinction of
this nature. if at all any distinction is made, it
is in favour of the cultivator and not the
industrial sector. | don't think that it will be a
correct proposition to say that we should
write off money. If we have to write off some
money, we can do it. But, thereafter no
money will be available for being advanced
to the cultivators. That is why, it is not in the
interest of any community, any section of the
community, to write off the money.

MR. SPEAKER: The question Hour is
over.



29 Written Answers

WRITTEN ANSWERS TO QUESTIONS
[English)

C&AG’s observations on Performance
of Raillways

*265. SHRI NARSING SURYAVAN-
SHI: Wil the Minister of RAILWAYS be
pleased to state:

(a) whether Government have taken
any action on the observations of the C&AG
contained in his Report on Union Govern-
ment (Railways) (No. 10 of 1989) laid on the
Table of the House on 10 May 1989; and

(b)Y 1f so, the details thereof.

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) A statement is given below.
STATEMENT

Out of the total 69 paragraphs con-
tained in the Comptroller & Auditor General
ofIndia’s Reportfortheyearended 31.3.1988
(No. 100of 1989), four paragraphs have been
selected for detailed examination by the
Public Accounts Committee. Questionnaires
have been received from the Secretariat of
the Public Accounts Committee in respect of
three of these paras and the required infor-
mation has been furnished in one case.
Other two are under finalisation

2. Action of the remaining 65 para-
graphs of the Report is being processed in
accordance withthe procedure prescribed in
this respect.

Changes in FERA

*267. SHRI S.B. SIDNAL: Will the
Minister of FINANCE be pleased to state:
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(a) whether proposals for chanyes in
the guidelines on the Foreign Exchange
Regulations Act are being considered by
Government; and

(b) if so, the main features of the pro-
posals?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDOFALEIRO): (a)and (b). Govern-
ment of Iindia have received suggestions for
amending Foreign Exchange Regulations
Act, 1973. These are being examined.

Under Bridge at Dahod

*268. SHRI SOMJIBHAI DAMOR: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether Government propose to
provide an under bridge at the railway cross-
ing on Chakalilya Road in Dahod (Gujarat) in
view of thegeneraldemand for such abridge;

(b) if so, the time by which the bridge is
likely to be provided; and '

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAOQ SCINDIA): (aj No, Sir.

(b) Does not arise

(c) No proposal for construction of &
road underbridge at the location has been
received from the State Government.

Non-payment of customs duty by M/s
' Iindian Express

*275. SHRI NATVARSINH SOLANKI:
Will the Minister of FINANCE be pleased to
state:
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(a) whether Government have since
completed examination of the Report of the
Company Law Board submitted in 1987
regarding financial irregularities and non-
payment of Customs duty on newsprint and
other items by the Indian Express Pvt. Ltd.;

(b) if so, the details thereof; and

(c) what action is being taken in the
matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a)to (c). An extractof the inspec-
tion carried out under Section 209-A of the
Companies Act, 1956 which was received in
the Central Board of Excise & Customs on
26.2.87, was examined. This extract of the
inspection report refers to the Writ Petition
filed by M/s. Indian Express Newspapers
(Bombay) Pvt. Ltd. on the question of rate of
customs duty on newsprint. M/s. Indian
Express (Bombay) Pvi. Ltd. were earlier
paying duty on the imported newsprint in
terms of an interim order dated 2.6.1981 of
the Supreme Cour. In terms of the final
orders passed by the Supreme Court on
6.12.84, duty was fixed at Rs. 550/- per M.T
with effectfrom 1.3.81. Atotal amount of Rs.
87.64 lakhs on this basis has been recov-
ered from the company.

Recently, the Directorate of Revenue
Intelligence received information to the ef-
fect that the Indian Express Group of Com-
panies did not give a correct and truthful
account of the total quantity of newsprint
which was purchased on ‘High Sea Sale
basis’'fromthe S.T.C as well as against REP
import licences. The relevant documents in
this connection, were taken over from the
Headquarters office of the State Trading
Corporation, New Delhi and its Regional
Office at Bombay and also from the Regis-
trar of Newspapers, New Dethi. As a result of
the scrutiny of the above documents, if came
to light that the Indian Express Group of
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Newspapers imported/purchased 27,947 MT
of newsprint on which they paid Customs
duty at a reduced rate as against a quantity
of 21,495 MT indicated by them as imported/
purchased by them during the period
1.3.1981106.12.1984. The short payment of
Customs duty works out to approximately
Rs. 20 lakhs. A show-cause Notice is under
issue for the short recovery.

Nagpur Raliway Station

*279. SHRIBANWARI LAL PUROHIT:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether the expansion work at the
Nagpur Railway Station has since been
completed;

(b) if so, the amount spent so far onthe
expansion of the Nagpur Railway Station;

{c) whether anv work still remains to be
done; and

(d) if so, the time by which the entire
work is likely to be completed.

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (sHRI
MADHAVRAO SCINDIA): (A) No, Sir.

(b) Rs. 73.00 lakhs have been spent so
far.

(c) Yes, Sir.

(d) The entire work for development of
Nagpur Station as a model station will be
completed by March 1992, subject to availa-
bility of funds. |

Master Pian for River Basin of Karna-
taka
*280. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Wil the
Minister of WATER RESOURCES be
pleased to state:
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{a) whether the Government of karra-
taka has prepared Master Plans for the vari-
ousriver basins in the State and submitted to
Union Government for approval;

(b) whether Government has examined
these plans; and

(c) if so, the steps taken to sanction the
Master Plans?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
M.M. JACOB): (a) and (b). Master Plans for
river basins in Karnataka prepared by an
expertcommittee are under consideration of
the State Government. These have notbeen
received at the Centre.

(c) Does not arise.

Violation of COFEPOSA and FERA by
Industrial Houses

*281. SHRI RAM BHAGAT PASWAN:
Will the Minister of FINANCE be pleased to
state:

(a) the names of Birla Group of Compa-
nies and other ten top industrial houses to
whom show cause notices have been issued
for violation of COFEPOSA and FERA dur-
ing the last three years;

(b) the amount involved in each case;
and

(c) the action taken by Government
against the companies their Presidents,
Managing Directors and Directors?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a)to (c). Informa-
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tion is being collected and shallbe laid nrithe
table of v Auuse,

[Translation)
Over-bridge in Sagar

*282. SHRINAND LAL CHOUDHARY:
Willihe Mintstar of RAILWAYS be pleaseuic
state:

(a) the time by which it is proposed to
accord final sanction to the construction of
an over-bridge at railway crossing opposite
Kalpna Bhawan near Sagar railway station
in Central Railway; '

(b) whether the Government of Madhya
Pradesh has agreed to provide the amount
of its share in the said project;

(c) the time by which the said over-
bridge is likely to be constructed; and

(d) the amount estimated to be spenton
the construction of the bridge?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) On receipt of
the technical details and estimated cost for
the road approaches for the proposed over-
bridge from the State Government, the work
will be sanctioned in the Railways’' Works
Programme.

(b) Yes, Sir.

(c) Construction of will be taken up
jointly by the Railway and the State Govern-
ment after the scheme is finalised and sanc-
tioned. A time schedule will be drawn up
jointly with the State Government for expedi-
tious completion of the work.

(d) The estimate forthe work has notyet
been worked out. '
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[English]
Smuggling Racket

2543. SHRIK.S.RAO: Willthe Minister
of FINANCE be pleased to state:

(a) whether Government are awarethat
a racket has been unearthed where smug-
glers in connivance with the Customs offi-
cials are blackmailing genuine importers to
provide them with a cover for their clandes-
tine activities as reported in the Times of
India dated 9 July, 1989;

(b) if so, the details thereof:

(c) the number of customs officials and
others arrested and action taken against
them; and '

(d) the steps contemplated by Govern-
ment to safeguard the interest of genuine
importers?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA). (a) Government are aware of the
news-item.

(b) to (d). One Inspector of Customs
Collectorate, Delhi named Satvir Singh was
arrested in atrap case registered on 7th July,
1989 by the Gentral Bureau of Investigation
while accepting a sum of Rs. 60,000 at his
residence No. 234, Gagan Vihar, New Delhi
on 8th July, 1989. He has also been placed
under suspension.

This case and its related aspects are
being investigated. Disciplinary action is
taken against the officers found involved in
such cases. They are also, prosecuted in
Courts of law in suitable cases.
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World Bank Assistance for Modernisa.
tion of Industrial Training Institutes

2544. SHRIMURLIDHAR MANE: wilt
the Minister of FINANCE be pleasedto state:

(a) whether any negotiations have been
concluded with the World Bank for moderni-
sation of Industrial Training Institutes in the
country; and

(b) if so, the details thereof including the
amount expected to be received and the
terms and conditions thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). An
agreement with the World Bank was signed
on 16th June, 1989, for an IBRD loan of $ 30
million, and an IDA credit of $ 250 million, for
the Vocational Training (ITls) Project. Proj-
ect components include modernisation of
about 400 ITls, setting up of about 100 new
women'’s [Tls, and introduction of new trades.
The IBRD loan carries a variable interest
charge, revised semi-annually, and currently
7.74% htisrepayable in 20 years, inclusiveof
a 5 year grace period. The IDA credit is
repayable over 35 years, inclusive of agrace
of 10 years. A provision for payment of
commitment changes on undisbursed bal-
ances exists for both the IBRD loan and the
IDA credit. The commitment fee for the cur-
rent year is 0.25% for the IBRD loan, and
zero for the IDA credit.

Regional Committees to Advise Nation-
' alised Banks

2545. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be
pleased to state:

(a) whether any Regional Committees
for various States for advising nationalised
banks for their programmes have been set
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up by Government by including some
Members of Parliament and State Legisla-
tures;

(b) i so, the dates on which these
Committees have been set up alongwith
their composition as on date for the States of
Himachal Pradesh, Punjab, Haryana and
Jammu and Kashmir; and

(c) if not, whether such Committees
would be set up?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a)to (c). Inpursu-
ance of the Nationalised Banks (Manage-
ment & Miscellaneous Provisions) Scheme,
1970 notified on 16th November, 1970
Regional Consultative Commitiees (RCCs)
in respect of each of the six Regions speci-
fied in the Second Schedule of the Banking
Companies (Acquisition & Transfer of Under-
takings) Act, 1970 were set up. Each RCC
shall consist of the following Members:

(a) notmorethanthreepersonsto
be nominated by the Central
Government.

(b) tworepresentativesfrom each
of the States and one from
each of the Union Territories
included in the respective
regions to be nominated by
the Government of the State
or the Union Territory, as the
case may be; and

(c) one representative each to be
nominated by each of the na-
tionalised banks having office
in the region as may be desig-
nated by the Reserve Bank.
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Meetings of the Regional Consultative
Committees shall be presided over by the
Minister of Finance or by such Minister or
Deputy Minister in the Union Ministry of
Finance. Members of Parliament/Members
of Legislative Assemblies are notincluded in
the RCCs.

The States of Himachal Pradesh,
Punjab, Haryana, Jammu & Kashmir, Ra-
jasthan and the Union Territories of Chandi-
garh and Delhi form part of the Northern
Region.

Furthermore, Members of Parliament
will now be invited to the meetings of the
district Level Review Committees.

Purchase of Minerals in Orissa by
MMTC '

2546. SHRIJAGANNATH PATTNAIK:
Will the Minister of COMMERCE be pleased
to state:

(a) the total quantity of iron ore pig iron,
manganese, bauxite and other minerals
purchased by MMTC from various private
companies and State Government mines in
Orissa during the last three years as against
the targets fixed for that period; and

(b) the reasons for not achieving the
targets and the steps taken to purchase
minerals in Orissa according to the target
fixed every year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) The total quantity of iron
ore purchased by MMTC from various pri-
vate companies and State Government
Mines in Orissa during the last three years is
given as under:-



a9 Written Answers

(Qty. in lakh tonnes)
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No separate target for procurement of
iron ore from Orissa State is fixed by MMTC.

1986-87 21.12 Composite procurement target is fixed for
both Orissa and Bihar States.
1987-88 20.25
The target fixed and the actual quantity
1988-89 10.36 purchase by MMTC of Chrome Ore from
Orissa during the last three years is given as
under:- '
(Qty. in lakh tonnes)
item 1986-87 1987-88 1988-89
Target  Procurement Target  Procurement  Target Procurement
Chrome Ore 2.03 0.57 1.75 1.39 1.50 4.85

In respect of Manganese Ore, no pro-
curement target was fixed by MMTC. How-
ever, during 1988-89, aquantity of 0.11 lakh
tonnes Manganese Ore was procured by
MMTC from Orissa. There is no purchase of
Bauxite from Orissanoris it exported, MMTC
has not purchased any Pig lron for export
and so there is no procurement of Pig Iron
from Orissa.

(b) While targets fixed for procurement
of iron ore in Orissa/Bihar States were al-
most achieved every year, the procurement
targets for Chrome Ore could notbe achieved
during 1986-87 and 1988-89 due to de-
pressed market conditions. MMTC has al-
ready made efforts to enter into new markets
and to revive old markets for Chrome Ore as
aresult of which the procurement targets for
Chrome Ore during 1988-89 were far ex-
ceeded.

Replacement of Steam Engines in
Baroda

2547. SHRI AMARSINH RATHAWA:
Wiilthe Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware of
the inadequate transport facilities in the
Baroda Duvision, particularly in Adivasi
dominated areas;

(b) whether Government propose to
replace steam engines by diesel engines on
the narrow gauge lines of Baroda Dwvision to
provide quick and efficient service in this
backward area; and

(c) if so, when the steam engines are
likely to be replaced by diesel engines?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAQ SCINDIA): (a) The facilities
are adequate for the present level of traffic.

(b) Yes, Sir.

(c) The first Narrow Gauge diesel loco-
motive on Vadodara Division will be intro-
duced during the current financial year.
Complete elimination of Narrow Gauge steam
in Vadodara Division willfollowin due course.
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insurance of Coal

2548. DR. DIGVWAY SINH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether coal is insured in railway
wagons;

(b) if so, what percentage of the coal
transported by railway wagons is insured;
and

(c) whether insurance companies de-
clineto insure coal booked by small consum-
ers?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) There is no
system of insurance by Railways of coal
booked for carriage by them. Railway's lia-
bility as carrier is governed by provisions of
the Indian Railways Act.

(b) Does not arise.

(c) Railway Ministry have no informa-
tion on the subject.

Export of Sugar

2549, SHRIMOHANBHAIPATEL: will
the Minister of COMMERCE be pleased to
state:

(a) the quantity of Indian sugar ex-
ported during the period January to June int
he current year; '

(b) whether government propose to
review its policy regarding export of sugar;
and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) 10,000 M.T.
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(b) and (c). Policy regarding export of
sugar is under constant review taking into
account domestic availability, internal de-
mand and other relevant factors.

Institutional Finance for Ground Water
Development

2550. SHRIPARASRAMBHARDWAJ:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether efforts have been made to
streamline procedure for the fiow of institu-
tional finance to the water resources sector
since a large part of Ground Water Develop-
ment depended upon the private enterprise
of the farmers;

(b) if so, the details thereof;

(c) whether the question of develop-
ment of ground water resources within the
social and econological perspective as well
as coordination at the State level was also
discussed at the conference of State Secre-
taries incharge of Ground Water Develop-
ment which took place recently in New Delhi;
and ' '

(d) i so, the detalls thetgof?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
M.M. JACOB): (a) and (b). Steps taken to
streamline procedure for the flow of institu-
tional finance for priority sector lending, in-
cluding term loans for minor irrigation devel-
opments, include expansion of bank
branches, adoption of the Service Area
approachto Rurallending, time-bound clear-
ance of applications forloans upto Rs. 25000
and rationalisation of forms and procedures.
There is also a High Level Committee on
Credit under the Chairmanship of Union
Secretary, Department of Rural
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Development to review the flow of institu-
tional credtt for the Integrated Rural Devel-
opment Programme. Instructivnshavabeen
issued for the Integrated Rural Development
Programme to ensure an even flow of appli-
cations from Block Offices to banks, to final-
ise all cases upto the stage of sanction of
loan applications at camps, and to observe a
non-banking working day to enable bank
officials to go to the field and attend to the
problems of beneficiaries. There are also
Coordination Committees at the State, Dis-
trict and Block levels to review the flow of
institutional credit.

(¢} Yes, Sir.

(d) The State Secretaries in-charge of
Ground Water Development in a Confer-
ence held at New Delhi, viewed Ground
Water as a natural and economic resource
for development planning and funding. Im-
portar’t issues discussed included the need
to develop an information system, basin-
wise resource planning, periodic assess-
ment measures, conjunctive use, ground
water monitoring, ground water augmenta-
tion, research and development needs,
people’s participation and organisational
strengthening.

Non-Development Expenditure

2551. SHRIANANTA PRASAD SETHI:
Will the Minister of FINANCE be pleased to
state: '

(a) whether the non-development ex-
penditure of Government is showing an in-
creasing trend during the current financial
year in comparison to the corresponding
period last-year,

(b) whether the amount earmarked for
development has also decreased in com-

parison to the last year; and

(c) if so, the details in this regard?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE INTHE
MINISTRY OF FINANCE (SHRI B.K.
GADHV": (a) The rate of growth of non-
development expenditure in 1989-90 B.E. is
less than the growth of swoh c¥penditure in
1988-89 R.E. over 1987-88.

(b) Amount earmarked for develop-
mental expenditure in 1989-90 B.E. is more
than that in 1988-89 R.E.

(c) Does not arise.
Bank Deposits

2552. SHRI BANWARI LAL BAIRWA:
Will the Minister of FINANCE be pleased to
state:

(a) the details of deposits from public
held by the nationalised banks, the State
Bank of India and its subsidiaries as on 31
December, 1988, 31 March, 1989, 28 April,
1989, 26 May, 1989 and 30 June, 1989;

(b) whether there has been any nega-
tive growth in deposits as on 28 April, 1989
as compared with deposits as on 31 March,
1989; and

(c) the steps taken by Government to
arrest fluctuations in deposits of banks?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). The
information is being collected and will be laid
on the Table of the House to the extent
available.

Relief under Revised Income Tax Act

2553. SHRI LAKSHMAN MALLICK:
Will the Minister of FINANCE be pleased to
state:
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(a) whether the assessees who hoid
letters of intent for industrial licences for
setting up industries in the listed backward
areas are denied relief under the provisions
of the revised Income-Tax Act, 1986;

(b) if so, the reasons therefor; and

(c) the steps taken by Government in
this regard? '

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) and (b). Certain blocks and
taluks, which were previously included in the
list of backward areas contained in the Eighth
Schedule to the Income-tax Act, were ex-
cluded from the list of backward areas as
notified by the Central Government with ef-
fect from 1st April, 1983. Inthe result, certain
assessees who were praviously eligible for
the tax concession under section 80HH
became ineligible for the said concession.

(c) The hardship arising from the said
notification was sought to be removed, tothe
extent considered necessary, by a public
circular dated 1st May, 1987 issued by the
Central Board of Direct Taxes to the effect
that all such areas, which has been specified
in the listin the said Eighth Schedule but had
been excluded from the list in the said noti-
fication, will continue to enjoy the tax con-
cession under section 80HH in cases where
the industrial undertaking began to manu-
facture or produce articles before 10th Sep-
tember, 1986 or where the business of the
hotel started functioning before the said date.

Jolint Ventures with China in Third
World Countries

2554. SHRI GURUDAS KAMAT: Will
the Minister of COMMERCE be pleased to
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state:

(a) whether India and Chinahave agreed
for the setting up of joint ventures in the third
world countries; and

(b) if so, the details of agreements and
the names of the countries where such joint
ventures are proposed to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) No, Sir.

{b) Does not arise.
Export of Spices

2555, SHRI MULLAPPALLY
RAMCHANDRAN: Wili the Minister of
COMMERCE be pleased to state:

(a) the targets fixed for the current year
for the export of spices like pepper, carda-
mom, cinnamon and cloves for the State of
Kerala;

(b) the percentage of thetarget achieved
during the first quarter of the financial year
1989-90;

(c) whether the rate of export of spices
has increased as compared to the previous
year;

(d) if so, the comparative figures therecf;
and

(e) the gquantity of arecanuts being
exported annually from Kerala?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI): (a) and (b). State-wise export
targets are not fixed. However, overall tar-
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gets for 1989-90 are in the process of finali- (d) A statement is given below.
sation.
(c) In some cases the exports have (e) Figures of export of arecanuts from

increased and the some cases declined. different States are not prepared.
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Yardsticks for Review of work of Class
it Employees

2556. SHRI CHINTAMAN! JENA: Will
the Minister of RAILWAYS be pleased to
state: '

(a) whether there is provision for review
of the yardsticks of work performed by Class
Ill employees in Railways;

(b) if so, whether such review is being
done regularly on South Eastern Railway;

(c) if so, the name of divisions of South
Eastern Railway where such review has
been done during last five years alongwith’
dates of review and the action taken to
implement the decision taken as a result
thereof; and

(d) i not, the reasons therefor?

THE MINISTER GF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) No specific
time frame has been prescribed for under-
taking review of yardsticks of work performed
by Class Il employees in Railways.

(b) Reviews afe undertaken as and
when required.

(c) No review of yardsticks was under-
taken on South and

(d) Eastern Railway during last 5 years
as the same was not considered necessary.

Setting up of a Separate subsidiary of
GIC for Housing Development

2557. SHRI SYED SHAHABUDDIN:
Will the Minister of FINANCE be pleased to
refer to the reply given on 24th February,
1989, to Unstarred Question No. 464 re-
garding study group to review working of LIC
and GIC and state:
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(a) whether the GIC has established a
separate subsidiary for housing develop-
wmont:

(b) whetherthe LIC and GIC have taken
stepstopublicise theirschemesforthe benrsfit
of low income groups in rural areas; and

(c) if so, whether the number of benefi-
ciaries/claimants underthese schemes have
shows a rise, since the schemes came into
operation, with the total number of claims
made in the country as a whole, quarter-
wise, since the inception?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) GIC and its
subsidiaries have decided to set up a Hous-
ing Finance Company in association with
Indian Overseas Bank etc.

(b) Yes, Sir.

(c) The number of beneficiaries/claim-
ants under the schemes operated by LIC
and GIC for the benefit of low income groups
in rural areas has steadily increased since
these schemes came into operation. For
example, under the Personal Accident So-
cial Security Scheme operated by GIC, inthe
first quarter of 1989, the number of benefici-
aries was 3693, as opposed to the figure of
2800 in the last quarter of 1988 and 2621 in
the third quarter of 1988. Likewise, underthe
Hut Insurance Scheme for poor families in
rural areas, operated by GIC, the number of
beneficiaries in the first quarter of 1989 was
13597, as opposed to the figure of 3865 in
the last quarter of 1988. Similarly, under the
Groug Insurance Scheme covering landlese
agricultural labourers, operated by LIC, the
number of claims settled was 12159 in the
first quarter of 1989. (For the earlier period,
quarterly statistics of claims settled by LIC
are to readily available. However, 17186
claims were settled in all, by LIC, under this
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Scheme, up to the end of December, 1988).
Special Financlal Assistance to Goa

2558. SHRI SHANTARAM NAIK: Wil
the Minister of FINANCE be pleasedto state:

{a) Whether Union Government are
rendering special financial assistance to
Government of Goa to fill their budgetary
gap in view of the fact that Goa is newly born
State; and

(b) if so, the details of assistance given
in that regard since the last two years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE INTHE
MINISTRY OF FINANCE (SHRI B.K.
GADHVI): (a) and (b). With a view to
ensuring that the planned development of
Goa does not suffer on its attaining State-
hood, a term loan of Rs. 50 crores was
provided to fund its approved Plan Outlay for
1987-88. No special loan assistance was,
however, provided to the State Government
during 1988-89, as there was no gap in
resources for the State Plan 1988-89.

import Policy for Units In EPZ

2559. DR. V. VENKATESH: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether Government have amended
the import policy for the units established/to
be established within the perimeterof Export
Processing Zones (EPZ);

(b) i so, the details thereof:

(c) the criteria followed for setting up
such units within these zones; and

(d) the steps taken to support units
whose performance is not satisfactory?

THE MINISTER OF STATE IN THE
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MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). The following
principal amendments, inter-alia, have been
carried out in the Import & Export Policy
1988-91 relating to units established in the
Export Processing Zones:-

() In the case of re-export of
imported goods, the require-
ment of furnishing a “No Ob-
jection Certificate” from the
Reserve Bank of India, has
been dispensed with.

(i) The facility of imports through
agents, as contained in paras
120& 121 of the Hand-Book of
Procedures, 1988-91 hasbeen
discontinued for the units situ-
ated in Free Trade Zones/
Export Processing Zones.

(i) Incase of imports in respect of
controlled items from USA,
units located in Export Proc-
essing Zones and Free Trade
Zones will have to obtain Im-
port Certificate to be issued by
Chief Controller of Imports &
Exports/Department of Elec-
tionics through the Develop-
ment Commissioner of the
concerned Zones.

(c) Applications for establishing proj-
ects are examined with reference to factors
which include economic viability, value added
content, volume of export earning, employ-

" ment generation involved, nature of opera-

tions, experience and financial background
of the promoter etc. '

(d) The scheme of Export Processing
Zones provides for due input support for
organising production on acompetitive basis.
The performance of the unit is the responsi-
bility of the entrepreneur. The Development
Commissioners in the zones monitor the
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performance of the units and extends guid-
ance wherever possible.

Export of Sea food

2560. SHR! SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Wil the
Ministerof COMMERCE be pleased to state:

(a) whether Government are making
efforts to increase the export of sea food;

(b) it so, the quantity of seafood ex-
ported during the last three years;

(c) the names of the countries to which
sea food is being exported; and

(d) the projection made for the export of
seafood dunngthe Seventh Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI). (a) Yes, Sir.

(b) The quantity of seafood exported
during the last three years are:-
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Year Quantity (Tonnes).
1986-87 85843
1967.86 97179

99777

1988-89

(c) The countries to which seafood is
being exported by India are Japan, USA,
U.K. Spain, Singapore, France, Greece,
Netherlands, ltaly, UAE, Kuwait, SriLanka &
Belgium.

(d) Exports of Marine Products during
1988-89 as per DGCIS figures were an all-
time high of Rs. 632.26 crores. The terminal
year of Seventh Five Year Plan is likely to
surpass this figure.
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Assistance given by SCICl to fishing
Companies

2561. SHRI DAULATSINHJI JADEJA:
Will the Minister of FINANCE be pleased to
state:

Thedetails of loans and interest thereoh
over-due to the Shipping Credit & Invest-
ment Company of India (SCICI) from fishing
companies as on 30th June, 1989, com-
pany-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): The Shipping Credit
& Investment Company of India Limited
(SCICI) has reported that as on 30th June,
1989 the loan outstanding from deep sea
fishing trawler companies assisted by it stood
at Rs. 9.02 crores, and none of these compa-
nies were in default in respect of payment of
principal. The interestamount overdue stood
at Rs. 1.08 crores as on 30th June, 1989.
The list of fishing companies sanctioned
assistance by SCICl is given in the state-
ment below. )

STATEMENT
S. No. Name of the Company
1. Indus Food Limited
2. Sumura maritime Trades Limited

3. Seal Fisheries Limited

4 Chendur Sea Food Limited

5. Meenam Fisheries Limited

6. Surya Sea Food Limited

7. Navabharat Ferro Alloys Limited

8. Gautham Construction Limited
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S. No. Name of the Company

9. Motherland Ocean Products Lim-
ited

10. Indamar Fisheries Limited

1. Young Fisheries Limited

12. Oceanic Enterprises Limited
13. Atlanta Shipping Pw. Limited
14. Pallava Sea Foods Pvt. Limited
15. Royce Marine Limited

16. Bangalore Marines Limited

17. Maharaha Fisheries Limited
18. Nekkanti Sea Foods Limited

19. Sindhu Shivathi fisheries (P) Lim-
ited '

Opening of a Branch of Punjab National
Bank at Jaunpur (Uttar Pradesh)

2562. SHRIKAMLA PRASAD SINGH:
Will the Minister of FINANCE be pleased to
state:

(a) whether it was proposed to open a
branch of the Punjab National Bank at Jaun-
pur (Uttar Pradesh);

(b) i so, the progress made in this
regard; and

{c) the time by which the branch is likely
to be opened?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) No, Sir.
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(b) and (c). Do not arise.
All India Banking Service

2563. SHRIR. JEEVARATHINAM: Will
the Minister of FINANCE be pleasedto state:

(a) whether Government are active!y
considering to introduce a new All-India
Banking Service for various categories of
posts in allthe nationalised banks instead of
the existing regional banking service sys-
tem; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) No, Sir.

(b) Does not arise.

Renewal of Aligarh-Chandausi Railway
~ Track '

2564. SHRI PURAN CHANDRA: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is proposal to reneiw
Aligarh-Chandausi railway track for the pur-
pose of making it fit for running high speed
trains; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) No, Sir.

(b) Does not arise.
Vidisha and Sanchi Railway Stations
2565. SHRI PRATAP BHANU

SHARMA: Will the Minister of RAILWAYS
be pleased to state:
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(a) whether there is any proposal to
construct new platform shed sat Vidisha and
. Sanchi railway stations during current finan-
cial year,

(b) if so, the details thereof;

(c) whether Sanchi is also proposed to
be developed as a model station; and

(d) if so, by what time?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) No, Srr.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

Procedure for Appointment of Judges
in High Court and Supreme Court

2567. SHRI |. RAMA RAl: Wil the
Minister of LAW AND JUSTICE be pleased
to state:

(a) whether Government propose to
change the norms for appointment of High
Court and Supreme Court Judges so that
vacancies are filled up within specified time
limit;

(b) if so, when a decision is likely to be
taken in the matter; and '

(c) if not, the reasons therefor?

THE MINISTER OF LAW AND JUS-
TICE (SHRIB. SHANKARANAND): (a) No,
Sir. -

(_b) Does not arise.

(c) The present norms are considered
satisfactory.
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New Station 8ulidings In Keraia

2568. SHRI P.A. ANTONY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether any new buildings are
proposed to be constructed for railway sta-
tions in Kerala during the current financial
year; and

(b) it so, thedetails thereof including the
schedule for completion of these works?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAOQO SCINDIA): (a) Yes, Sir.

(b) Construction of new station build-
ings at Payyanur and Trivandrum Central
railway stations is being taken up in phases,
commensurate with the availability of funds.
The works are likely to be completed in
1990-91 and 1992-93 respectively.

Earnings of Railways

2569. SHRI K. MOHANDAS: Will the
Minister of RAILWAYS be pleased to state:

(a) the State-wise/division-wise income
of the Railways;

(b) whether the investment in railway
development in a particular State has any
relation to the income generated therein;
and

(c) if so, the figure in respect of Kerala?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Thereis no
system of State-wise/Division-wise appor-
tionment of railway earnings.

(b) No, Sir.

(c) Does not arise.
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Fast Passenger Trains between Delhi-
Amritsar and Delhi-Jammu

2570. SHRiXAMAL CHAUDHRY: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether Government have received
any representations for the introduction of
fast passenger trains between Delhi and
Amritsar, and between Dein and Jammu
Tawi:

(b) if so, the action taken thereon;

(¢) if not, whether Government propose
to introduce such fast passenger trains for
the benefit of the poor and weaker sections
of the society; and

(d) if so, the time by which such trains
will be introduced and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAQ SCINDIA): (a) Yes, Sir.

(b) and (d). New Supertast services
between New Delhi and Amritsar and New
Delhi and Jammu Tawi have been provided
from May, 1089. '

Excise Duty Evasion cases in Delhi

2571. SHRIRAM SAMUJHAWAN: Will
the Minister of FINANCE be pleased to refer
to the reply given on 21 July, 1989 to Unstar-
red Question No, 609 regarding Excise duty
evasion cases in Delhi and state:

(a) the number of surprise visits made
during the last three months to units in Delhi
and with what results;

(b) the steps taken to adjudicate the
cases without delay; and
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(c) the number of cases adjudicated
finally during the last six months and how
does this compare with the cases adjudi-
cated during the last three years?

THE MINISTER OF STATE IN THE
DEFARTMFNT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA). (a) 58 visits were made by the
Central Excise Officers to the units located in
Delhiduringthe period 1.4.1989t030.6.1989.
As aresultof these visits 49 cases of evasion
wers deleted involving Central Excise duty
of Rs. 32.66 lakhs.

(b} Efforts are underway to invectiaate
the cases and issue the show cause notices
without any delay. The cases are adjudi-
cated expeditiously on receipt of reply to
Show Cause Nntice and after giving per-
sonal hearing to the parties.

(c) Number of cases adjudicated during
the last six months as compared with the
cased adjudicated during the same period of
last three years, are as under:

1.1.1989 to 20.6.1989 : 444
1.1.1988 to 30.6.1988 : 315
1.1.1987 t0 30.6.1987 : 223
1.1.1986 to 30.6.1986 : 150

Total 1132

Assistance by financlal Institutions to
Development of Industries in Backward
Areas

2572. SHRIKRISHNA SINGH: Willthe
Minister of FINANCE be pleased to state:

(a) whether the Comptroller and Audi-
tor General of India in its latest report on the
working of state financial institutions has
commented onthem for diverting most of the
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assistance from developing of industries in
backward areas to city and urban areas; and

(b) if so, the modifications which have
been and are being made in the functioning
of financial institutions, both at Central and
State Government level in the light of the
said report of the C&AG?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). Nosuch
mention on diversion of assistance meant
for development of industries in backward
areas to those in cities and urban areas has
come to notice. According to IDBI assis-
tance sanctionedto backward areas by SFCs
and ISDCs during 1985-86, 1986-87 and
1987-88 indicated an increase as shown
below:

Year Assistance sanctioned to backward areas
(Rs. crores)
SFCs SIDCs
1985-86 564.9 357.2
1986-87 682.1 362.0
1987-88 718.4 4225

Cumulatively upto March, 1988, assis-
tance sanctioned by all SFCs to backward
areas constituted 51.2% of the total assis-
tance sanctioned by them. Similarly, cumu-
* lative assistance to backward areas by all
SIDCs accounted for 64.3% of the total
assistance sanctioned by them.

Harassment of Minorities in Assam

2573. SHRIG.M. BANATWALLA: Wil
the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether Government are aware of
the widespread apprehensions of harass-
ment among the minorities in Assam conse-
quent to the controversial directive of the
Election Commission to adopt the voters list
of 1966 as the basis for revision of electoral
rolls:

(b) if so, the staps taken by Government

to ensure that no such harassment takes
place;

(c) the steps, if any taken by Govern-
ment to prevail upon the Election Commis-
sion to adopt the voters List of 1985 as the
basis of revision of rolls is conformity with
law and practical consideration; and

(d) the steps, if any, taken by Govern-
ment for strict vigilance on the process of
cevision of electoral rolls in Assam particu-
larly through deployment of central staff?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) to (d). The Election
Commission has not issued any directive
that in the revision of electoral rolls in Assam
the voters list of 1966 should be adopted as
the basis. What the Election Commission
has ordered in Assam is an intensive revi-
sion. In such a revision there is no question
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of using any earlier roll as the basis. Such
rolls can only be used as evidence.

In Assam enumeration has been com-
pleted in respectof 121 out of 126 Assembly
constituencies and it is expected that the
work in respect of the remaining constituen-
cies will be completed shortly. The matter
being sensitive the Election Commission
has been adopting a very cautious approach
and monitoring the work on day today basis
and will continue to do so until the work is
completed. The Election Commission has
also decided to depute Centre observers
and officers from the Commission at the
appropriate stage to super vise the work.

Computerised of Banks

2574. SHRIMATIKISHORISINHA: Will
the Minister of FINANCE be pleased to state:

(a) whether any decision has been
taken on the type of computers to be used in
banks;

(b) i so, the details thereof,

(c) whether Indian Computer firms will
have opportunity to participate in banks
computensation; and

(d) whether specific instructions have
been issued to ensure participation by in-
digenous firms?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). As
recommended by Dr. Rangarajan Commit-
tee on Computerisation/mechanisation in
banks, Mainframe Computers, Mini Com-
puters and Advanced Ledger Posting Ma-
chines (ALPMs) are being installed by the
public sector banks at their Head Offices,
Regional/zonal Offices and Branches re-
spectively,
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(c) and {d). Reserve Bank of India has
reported that indigenous manufacturers/
vendors have been empanelled by it {dr
supply of ALPMs, Mini Computers and Main-
frame Computers to the public sector banks.
The names of the empanelled vendors and
details of the equipment are advised to the
public sector banks by Reserve Bank of
India from time to time.

Revision of electoral rolls

2575. SHRIMATI JAYANTI PATNAIK:
Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether Union Government are
taking steps to revise the electoral roll;

(b) i so, the progress made in that
regard; and

(c) the date by which the revision ef
electoral roll will be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) to (c). The superin-
tendence, direction and control of the prepa-
ration or revision in the electoral rolls and
vested in the Election Commission. The
Election Commission has initiated steps for
special revision of the electoral rolls for en-
rolling the voters int he age group of 18to0 21
with 1.4.1989 as the qualifying date and this
task has been completed and the final rolis
also published in all the States and Union
territories except in Assam and in the snow
bound segment of a Parliamentary constitu-
ency in J&K. In the case of Assam, the
Election Commission had ordered an inten-
sive revision and enumeration work has been
completed in as many as 121 out of 126
constituencies. The Election Commission is
closely monitoring the work for completing
the task speedily.
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Proposals for Joint Ventures Abroad

2576. SHRI G.S. BASAVARAJU: Will
the Minister of COMMERCE be pleased to
state:

(a) whether there are a number of
proposals for joint ventures abroad;

(b) if so, any whattime the final decision
will be taken;

(c) the names of countries where these
joint ventures will be set up;

(d) the total number of Joint ventures
operating at present; and

(e) what was the position in the regard
during 19887

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI)" (a)to (c). There are 22 joint
venture proposals under consideration.
These involve projects in Cayman Island,
Malaysia, Hungary, USSR, USA, Somalia,
Nepal, Austraha, Singapore, Jorden & Thai-
land. At will not be possible to indicate the
time schedule for arrving at a final decision
as proposals are considered by the Commit-
tee on Joint Ventures Abroad as soon as
these are npe for consideration.

(d) There are 150 joint ventures operat-
ing as on 30.6.89.

(e) There were 152 joint ventures oper-
ating as on 31.12.88.

Sick Units Registered with BIFR

2577. SHRI! DEB! GHOSAL: Will the
Minister of FINANCE be pleased to state:

(a) the number of sick units registered
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with the Board for Industrial and Financial
Reconstruction (B.I.F.R)till date, State-wise;

(b) the number of units out of them
which could be revived through B.I.F.R. State-
wise; '

(c) the number of units wound up,
State-wise; and

(d) the number of such cases still pend-
ing for disposal, State-wise?

- THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) BIFR has re-
ported that 716 references received under
Section 15 of the Sick Industrial Companies
(Special Provisions) Act, 1985 in respect of
sick industrial companies have been regis-
tered with them as on 30.6.89. State-wise
break up of the number of units registered is
given in statement below.

(b) The Board has sanctioned schemes
forrevivalof 30 sick companies as on 30.6.89.
The revival schemes are under implementa-
tion.

(c) As on 30.6.89 in respect of 25
companies that Board has formed the opin-
ion under Section 20 of the Act that it is just
and equitable that the company should be
wound up and has record this opinion for
transmission to the concerned High Court.

(d) Ason30.6.89, in 73 cases the Board
dismissed the references as not maintain-
able. In respect of 79 other cases, the Board
has accorded approval under Section 17 (2)
of the Act on being satisfied that the com-
pany concerned can make its net worth
positive on its own within a reasonable time.
The remaining cases are under various
stages of inquiry under the Act and the BIFR

Regulations.
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[ Translation)

Manufacturing of Narcotics and Drug
Trafficking

2578. DR. CHANDRA SHEKHAR
TRIPATHI: Willthe Minister of FINANCE be
pleased to state:

(a) whether manufacturing of narcotics
and drug trafficking has been increasing
tremendously;

(b) 1f so, whether Government have
taken any steps to check this trade; and

(c) 1f so, the detalls thereof and the
results achieved?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK
PANJA). (a)to (c) While there have been
few attempts at illicit manufacture of crude
heroin/morphine, it I1s not a fact that the illicit
manufacturing of narcotics has been increas-
ing tremendously

In view of its geographical location be-
tween the two major sources for illictt supply
of drugs, namely, the Golden Crescent and
the Golden Trangle, India 1s increasingly
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facing the problem of transit traffic in drugs.

Government have launched various
aggressive counter measures which, inter
alia, include provision of deterrent punish-
ments to drug traffickers, strengthening of
preventive and intelligence machinery (es-
pecially) around borders and vulnerable
areas), adoption of a liberalised reward
scheme for officers and informers, strength-
eningof bilateral co-operation between neigh-
bouring countries (including regional co-
operation under the aegis of SSARC). The
Prevention of lllicit traffic in Narcotic Drugs
and Psychotropic Substances Act, 1988
provides for preventive detention upto a
maximum period of 2 years for drug crimes.
343 persons have so far been detained
under the said Act.

The Narcotic Drugs and Psychotropic
Substances (Amendment) Act, 1988, inter
alia, provides for death penalty on second
conviction in respect of specified offences
involving specified quantities of certain drugs
and also forfeiture of property of drug offend-
ers, Besides, all drug-related offences have
been made cognizable and non-bailable.

As a result of concerted drive against
drugtrafficking, huge-quantities of drugs had
been seized, as shown below: _
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Smuggling of Drugs

2579. SHRI KALI PRASAD PANDEY:
Will the Minister of FINANCE be pleased to
state:

(a) whether there is a continuous in-
crease in the smuggling of drugs from the
neighbouring countries into India:

(b) if so, the action to stop the smug-
gling of opium and other drugs through these
border areas since January, 1988; and

(c) the quantity of vanous drugs seized
during this period, the number of persons
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died, arrested and put in jails, the number of
smugglers’ gangs still at large and the details
of money, etc. recovered from them and
other actions taken in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT O REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a)to (c). Due to its geographical
location between the two sources for illicit
supply fo drugs, namely, the Golden Cres-
cent and the Golden Triangle, India is in-
creasingly facing the problem of transit traf-
fic in drugs.

The quantities of various drugs seized
in 1988 and upto June, 1989 are as below:

1988 1989 (upto June)
(Provisional)
(in kilograms)
1. Opium 3,304 576
2. Heroin 3,029 1,262
3.  Hashish 17,523 2,531
4. Ganja 45,994 23,727

Details, as reported to Narcotics Control Bureau, of the number of persons prosecuted,

convicted and arrested and given below:

1988 1989 -
1. No. of persons prosecuted 3,074 730
2. No. of persons convicted 339 98
3. No. of persons arrested 2,350 614

No precise details relating to the num-
ber of gangs still at large, number of persons
died and the money, etc. recovered from the
could be furnished as no separate statistics
are maintained for the purpose.

Government have launched various
aggressive counter-measures which, inter
alia, includes provision of deterrent punish-
ments to drug traffickers, strengthening of
preventive and intelligence
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machinery(especially around borders and
vulnerable areas), adoption of a liberalised
reward scheme for officers and informers,
strengthening of bilateral co-operation be-
tween aeighbouring countries (including
regional co-operation under the acigis of
SAARC). The Prevention of lllicit Traffic in
Narcotic Drugs and Psychotropic Substances
Act, 1988 provides for preventive detention
upto a maximum period of 2 years or drug
cnmes. 343 persons have so far been de-
tained under the said Act.

The Narcotic Drugs and Psychotropic
Substances (Amendment) Act, 1988, inter
alia, provides for death penalty on second
conviction In respect of specified offences
involving spacified quantities of certain drugs
and also forfeiture of property of drug offend-
ers Besides, all drug-related offences have
been made cognizable and non-bailable

Over-bridge at Khurai, Bina and Mak-
ronia

2580 SHRINANDLAL CHOUDHARY
Willthe Minister of RAILWAYS be pleasedto
state

(a) whether a demand has been made
to construct overbridges at rallway crossings
opposite Gurukul School near Khurar Sta-
tion (Central Railway), Jhansiphatak cross-
ing near Bina Junction and crossing near
Makroma Station, Central Rallway; and

(b) if so, the aetails of the bridges
sanctioned so far, names of places where
survey has been conducted and names of
remaining places?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAOQO SCINDIA): ¢a) Yes, Sir A

few representations inthis regard have been
received by the Railways.

(b) None ofthese overbridges has been
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sanctioned so far, as firm proposals therefor
have not been received from the State
Government.

Appointment of women Judges in
Courts

2581. SHRI BALWANT SINGH RA-
MOOWALIA: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether it 1s a fact that a women
delegation has demanded for thirty per cent
reservation for the appointment of women
judges in the court recently;

(b) f so, whether Government have
accepted this demand;

(c) if so, the time by which Government
propose to implement this; and

(d) i not, the reasons therefor?

THE MINISTER OF LAW AND JUS-
TICE (SHRI B. SHANKARANAND): (2) No
such demand has been recelved.

(b) to (d) Do not anse.
[Enghsh]
Trains between Dombivall-V.T

2582. SHRI S.G. GHOLAP: Will the
Minister of RAILWAYS be pleased to state:

(a) whether Government have received
proposals to start Dombwvali local from
Dombivali to V.T. on Bombay Suburban
Railway; and '

(b) if so, the action taken thereon?
THE MINISTER OF STATE OF THE

MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes, Sir.
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() Nt feund operationally feasible.
Inter-State waicr Cieputes

2583. PROF. K.V. THOMAS: Will the
Minister of WATER RESOURCES be

pleased to state:

(a) which are the inter-State water
disputes pending for settlement in South
India; and

(b) what action has been taken for the
speedy settlement of the disputes?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
M.M. JACOB): (a) Only one, namely,
Cauvery water dispute.

(b) Inter-State meetings to discuss the
issue were convened by the Centre.

[ Translation)

Ken Multipurpose Irrigation Project,
M.P.

2534, SHRIMATI VIDYAVATI
CHATURVEDI: Will the Minister of WATER
RESQURCES be pleased to state:

(@) whether Ken-Multi-purpose Irmga-
tion project of Madhya Pradesh is pending
with the Central Water Commission for
approval; and

(b) if so, what action has been taken in
the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRiI
M.M. JACOB): (a) and (b). The project has
been returned to the State Government for
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appropriate modifications in February, 1987.

{Cglish]

Defaulting Multinaiicie ail cther
Companies

2585. SHRI VIJAY N. PATIL: Will the
Minister of FINANCE be pleased to state:

(a) the number of cases pending before
Central Board of Direct Taxes regarding
defaulting multi-national and other compa-
nies for non-payment and evasion of direct
taxes;and

(b) the steps being taken to recover the
dues and imposition of penalties?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVECNUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA; (a)and (b). The Officers of the
Investigation Wing ac well as the Assessing
Officersofthe Income-tax Department under-
take investigation for detecting tax evasion
in the cases of companies and other as-
sesses. In the absence of specific namaes of
multinationals and other companies, refer-
ence would have to be made to the assess-
ment records of all companies located all
over the country for ascertaining the infor-
mation required. This will involve stupen-
dous labour and time. The results sought to
be achieved may not be commensurate with
the efforts involved. Any specific information
about a particular company if asked for can
be furnished.

[ Transiation)

Loans Advanced Under 20-Point
Programme in Uttar Pradesh

2586. SHRI HARISH RAWAT: Will the
Minister of FINANCE be pleased to state:

(a) the total number of loan applications
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received by the banks under 20- Point Pro-
gramme during 1989-90 (so far) in Uttar
Pradesh;

(b) the number of persons, out of them
, granted loans and the total amount ad-
vanced;

(c) whether any annuai target was fixed
for banks in this regard; and

(d) if so, the names of banks which have
not achieved the target and the action pro-
posed to be taken against the defaulting
banks?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a) to (d). The Re-
serve Bank of India (RBI) has reported that,
in view of the diverse nature of activities
covered under' New 20 Point Programme'
(TPP) and in the absence of concerete
schemes in respect of each point, there are
no fixed targets earmarked for the banks for
the TPP as a whole or for each point there-
under Further, the present data reporting
system does not also provide information in
the manner asked for. However, as per infor-
mation received from Reserve Bank of India
(RBI), the outstanding advances of all sched-
uled commercial banks in Uttar Pradesh
under Twenty Point Programme (TPP), as at
the end of June 1988 (latest available) were
Rs. 1097.91 crores in 25 85 lakh borrowal
accounts,

[English)
Coffee Export

2587. SHRIMAT! BASAVARAJES-
WARI: Will the Minister of COMMERCE he
pleased to state:

(a) whether India will benefit from the
two year extension of the International Cof-
fee Agreement as no quota have been fixed
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for exporting countries; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). With sufficient
exporteble surplus of coffees available and
the quality of Indian Coffee being of a very
high order, India is likely to benefit with the
waiver of quota restrictions by the ICO.

[ Translation]
Varanasi-Aunrihar Chhapra Rall Line

2588. SHRI KESHORAQ PARDHt: Will
the Minister of RAILWAYS be pleased to
state: '

(a) whether the necessary funds for
conversion of Varanasi Aunrihar-Chhapra
metre gauge line into broad gauge have
been provided; and

(b) if so, the details thereof and the time
by which this conversion work is likely to be
completed?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) and (b). For
the conversion of Aunrihar-Chhapra MG to
BG, an allocation of Rs.1.51 crores has
been made in the Budget 1989-90. Its com-
pletion willdepend on availability of resources
in coming years. Varanasi-Aunrihar, which
is a part of Varanasi-Bhatni gauge conver-
sion project is likely to be completed by
March 1891, subject to availability of re-
sources in 1990-91.

Assistance given by Rural Banks in
Barabanki and Sitapur Districts of Uttar
Pradesh

2589. SHRI KAMLA PRASAD RAWAT
: Willthe Minister of FINANCE be pleased to
state:
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(a) whether any irregularities have been
noticed in the regional rural banks function
for the upliftment of the poor in Barabanki
and Sitapur district of Uttar Pradesh;

(b) it so, whether Government propose
to conduct an inquiry in this regard;

(c) if so, the time by which the enquiry is
!ikely to be conducted; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRQ): (a) 10 (d). Bank of
India, sponsor bank for Barabanki Gramin
Bank and Allahabad Bank, sponsor bank for
.Bhagrirath Gramin Bank functioning 1n Bara-
banki and Sitapur districts of Uttar Pradesh
respectively have reportedthatthese Gramin
Banks are providing all necessary assis-
tance in the development of rural economy
of these districts by providing credit facilities
to the weaker sections of society. Both the
banks have further reported that they have
not received any complaint regarding seri-
ous irregularities in the functioning of con-
cerned Regional Rural Banks. However,
complaints regarding non-sanction of loans
by these Gramin Banks are received from
different quarters and remedial action taken
after proper investigation.

[English]

Berhampur-Phulbani Road

2591. SHRIRADHAKANTADIGAL :Will
the Minister of FINANCE be pleased to
state:

(a) whether Government of Orissa ha
submitted proposal for the improvement of
Berhampur-Phulbani Road at an estimated
cost of rupees forty crores;
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(b) whether the State Government has
requested to included the road under the
World Bank assistance;

(c) if so, the steps taken in this regard;
and ' '

(d) the assistance, if any, made avail-
able from the World Bank for the Road?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTER OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). World
Banks is providing assistance of $250 mil-
lion for a State Roads Project to improve the
construction and maintenance of State Roads
in Bihar, Maharashtra, Rajasthan and U.P.
The proposal of the Government of Orissa
for improvement of the Berhampur-Phula-
bani Road was received afterthe above loan
was approved. At present there is no pro-
posal under consideration for seeking World
Bank assistance for another State Roads
Project.

Irrigation Projects of Bihar Pending for
Approval

2592. SHRIMAT!I PRABHAWATI
GUPTA: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) the number of irrigation projects
approved for execution during the Seventh
Five Year Plan in Bihar; and

(b) the number of projects completed
and the details of projects yet to be com-
pleted?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
M.M. JACOB): (a) and (b). 39 on-going and
20 new irrigation projects were included in
the Seventh Five Year Planfor execution, Of
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these, 15 projects are scheduled to be
completed during the Seventh Plan. The
remaining to spill over the Eighth Plan, in-
clude Subemrekha Multipurpose, Bagmati,
Western Kosi Canal and North Koyal Reser-
voir Projects. '

External Debt

2593. SHRI UTTAM RATHOD Wilithe
Minister of FINANCE be pleased to stat¢

(a) the amount of external debt of the
country towards the end of the financial year
1988-89;

(b) whether this included the Invest-
ments made by the Non-resident Indians
(NRIs) during the year;

{c) f not, the amount invested In the
country by the N.R.l.s during 1988-89: and

(d) the amount spent by the country for
servicing the debt mentioned in (a) above
(1 e payment of interest) during 1989-90 (so
far)? '

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The total external
debt outstanding of the country is estimated
to be Rs. 68831 crores as on 31.3 1989 at
the exchange rate prevailing on that date

{b) No, Sir.

{c) Information is being collected and
will be laid on the Table of the House

{(d) The amount of interest to be paid o1,
the outstanding external debt is estimatedto
be Rs. 3342 crores during 1989-90.

Advertisements in Railway Compart-
ments

2594. SHR! BALASAHEB VIKHE
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PATIL: Will the Minister of RAILWAYS be
pleased to state: :

(a) the total earning by the F ai v ays on
account of advertisements in the cmpart-
ments of the locetrains in Bombay and oihér
metropolitan cities during the last orie year;
ard

~ (c) steps Government propose to take
to attract more advertisements?

THE MINISTER OF STATE CF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAOSCINDIA): (a) Rs 31, 131,95/
- in 1988-89.

(b) Personal contacts with trade and
Advertising Agencies are made to attract
more business.

[ Translation)
Ban on Publicity of Narcotic Drugs

25490 SHRI VIRDHI CHANDER JAIN-
Wiil the Minister of FINANCE be pleased to
state

(a) the steps taken or proposed to be
taken by Government to impose a statutory
ban on the publicity of narcotic drugs;

(b) whether Government have banned
the publicty of narcotic drugs on Radio, T.V.
and the press, and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A_K.PANJA): (a) to (c). Reports do not indi-
cate any publicity efforts for encouraging
illicit traffic and abuse of narcotic drugs.
Such publicity could be construed as abet-
ment and liable to be punished under the
provisions of the Narcotic Drugs and Psy-
chotropic Substances Act, 1985. There is,
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therefore, no separate proposal to impose a
statutory ban on the publicity of narcotic
drugs atthis stage, through media like Radio,
T.V. etc.

Fake Currency Notes

2596. SHRI MADAN PANDEY: Will the
Minister of FINANCE be pleased to state:

(a) whether a gang circulating fake
currency notes has been unearthed during
the last two months;

(b) i so, since when thing gang is
engaged in this work;

_ (c) the number of persons arrested in
this regard and the value of currency notes
recovered from them;

(d) whether Government have taken
any action against them so far;

(e) it so, the details thereof; and
{f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIEDUARDO
FALEIRO): (a)to (f). The information is being
callected and will be laid on the Table of the
House.
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[English]
Seizure of Goods at Trivandrum Airpoct

2597. SHRI T. BASHEER: Will the
Minister of FINANCE be pleased to state:

(a) the details of goods seized by the
Customs authorities from the passengers at
Trivandrum Airports during 1988 and during
the currency year;

(b) the amount realised by sale of con-
fiscated items during the above period; and

(c)the value of goods lying undisposed?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTER OF FINANCE (SHRI A.K.
PANJA): (a) and (b). The value of contra-
band goods seized by the Customs authori-
ties from the passengers at Trivandrum air-
port duiing 1988 and during the current y&ar
upto 30 to June, 1989, as well as the amount
realised by sale of confiscated goods during
this period are given in the table below:-

Rems Value of goods seized (Rs. in [akhs)
1988 1989 (upto 30th June, 1989)
Gold 627,12 358.54
Indian currency 1.76 0.06
Foreign currency 2.44 0.58
Other goods 126.42 76.27
goods disposed of 80.79 31.75

{c) Tha value of goods lying undisposed
ason 30.6.1989 inthe Custom’s Warehouse

at Trivandrum airport is given below:-
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Gold Rs. 508.86 Lakhs
Other
goods Rs. 27. 96 lakhs

Mobile Library-cum-Book Stall in
Vaishali Express

2598. SHRI HAFIZ MOHD. SIDDIQ:
Nillthe Minister of RAILWAYS be pleasedto
itate:

(a) whether a Mobile Library -cum-Book
Stall has been provided in 153 Up/154 Dn
vaishali Express running between New Delhi
and Barauni:

(b) it so, the particulars of the contrac-
ors, the number of berths ear-marked forthe
purpose in these trains and rail passes is-
sued to persons manning these libraries;

(c) whether any checks are being exer-
« 1sed to see that there is no un-authorised
se of berths for the library; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
INISTRY OF RAILWAYS (SHRI
ADHAVRAO SCINDIA): (a) Yes, Sir.

(b) The contract is held by Smt. Malka
. ravin. One berth is allotted in each rake.
Fleven Il Class passes are issued.

(c) and (d) Yes, Sir. None checks have

aen conducted during the last three years

and no case of un-authorised use of berths
was found.

Export Pepper

2599. SHRI VAKKOM PURUSHOTHA-
« AN : Will the Minister of COMMERCE be

p 2ased to state:

(a) the quantity and value of pepper
ported during the last three years;
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(b) whether the export of pepper has
decreased considerably recently;

(c) it so, the reasons therefor;

(d) whether the price of pepper has
fallen considerably whithin the country on
this account; and '

(e) whether Government proposae to fix
a support price for pepper to project the
farmers ?

THE MINISTER OF STATE IN THE
MINISTER OF COMMERCE (SHRI P.R.
DASMUNSI): (a) The quantity and value of
paper exported during the last three years
was as follows:-

Year Qty. (MT) Value
I (Rs. lakhs)
1986-87 37083 20033
1987-88 41011 24058
1988-89 41065 18778

(b) No, Sir.

(c) Does not arise.

(d) With the improvement in the world
supply position in '88, the prices of pepperin
international market declined as compared
to those in 1987. This had impact on India’s
domestic prices a'so. However, since the
beginning of the current year the prices
started firming of and at present prices are
ruling at reasonable levels.

(e) No, Sir.

Excise Duty Pending Realisation
Against M/s Indian Tobacco Company

2600. SHRI P. KOLANDAIVELU: Will
the Minister of FINANCE be pleased to state:
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(a) whether the M/s Indian Tobacco
Company (ITC)isin arrears of excise duty of
Rs. 20,000 crores from 1982-87 to Govern-
ment;

(b) if so, whether any steps have bean
taken to collect all the arrears; and

(c) whether the ITC is charged with
excise duty evasion of Rs. 2,3000 crores?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTER OF FINANCE (SHRI AK.
PANJA): (a) It is premature to say anything
in this regard as the matter is under adju. 1i-
cation under the provisions of the Central
Excises & Salt Act, 1944,

(b) The question of taking steps to
collect such arrears would arise only al'er
adjudication of the matter.

(c) The amount of duty alleged to have
been evaded is being reassessed.

Unauthorised Sellers at Delhi and New
Delhi Railway Stations

2601. SHRI A.C. SHANMUGAM: Wili
the Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware that
hundreds of unauthorised persons are work-
ing at Delhi and New Delhi Stations, selling
all sort of items.

(b) it so, whether any agency like CBI,
Vigilance have checked up this practice
during the last three years;

(c) if so, details thereof; and

(d) the steps being taken to clear the
stations of unauthorised persons?

THE MINISTER OF STATE OF THE
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MINISTRY OF RAILWAYS (SHRI
MADHAVRAQO SCINDIA): (a) Such cases
have come to notice.

(b) No, Sir.
(c) Does not arise.

(d) A special task force consisting of
railway commercial staff, RPF and GRP
personnel has been formed which conducts
regular surprise checks to apprehend un-
authorised vendorsthawkers. The persons
so apprehended are dealt with in accor-
dance with law.

[ Translation)

Electrification of Jammu Tawi-Sealdah
Railway Line

2602. CHOUDHARY AKHTAR HASAN
: Will the Minister of PAILWAYS be pleased
to state:

(a) whether Government propose to
electrify Jammu Tawi-Sealdah (Via Mu-
radabad-Lucknow) railway line; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) and (b). No,
Sir. Sealdah/Howrah-Mughalsaraivia Grand
Chord is already electrified. Electrification of
Mughalsari-Lucknow-Muradabad-Sahar-
anpur-Ludhiana alone is under considera-
tion. At present, there is no proposal to
electrify Ludhiana~Jammu Tawi section.

Construction of Barrage on Ganga
River at Kanpur

2603. SHRI JAGDISH AWASTHI : Will

the Minister of WATER RESOURCES be
pleased to state:
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(a) the progress made so for in the
implementation of the expert Committee’s
recommendations for constructing a bar-
rage on river Ganga at Kanpur;

(b) whether Union Government have
held talks with tne Government of Uttar
Pradesh in this regard;

(c) if so, the details thereof;

(d) whether the State Government has
contributed any amount for this purpose;
and

(e) the time by which Government pro-
pose to start the construction work?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
M.M.JACOB): (a) It 1s for the State Govern-
ment to implement the recommendations

(b) No, Sir.
(c) Does not arise.

(d) Detailed project report has not benn
received at the Centre.

(e) Does not arise.

[English)
Calcutta Metro Rail Service

2604 SHRIATISH CHANDRA SINHA :
Wilithe Minister of RAILWAYS be pleased to
state:

{a) whether Metro Rail, Calcutta has
increased its sales of tickets due 1o rise In
numberof daily commuters in relation to past
years of operation;

(b) whether the Railways unable to
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provide more coaches and to reduce the
frequency of time between the train’s arrival
and departure;

(c) if so, the facts and details thereof;
and

(d) what further action is proposed to be
taken to improve" the functioning of Metro
Rail, calcutta? '

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAY (SHRI
MADHAVRAQO SCINDIA): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise

(d) To improve the functioning of Metro
Railway, measures like installation of latest
signalling/telecommunication equipment and
provision of Automatic Fare Collection and
Passenger Control System have been pro-
grammed. ' '

Export of Rice

2605. SHRI SRIBALLAV PANIGRAHI:
Willthe Minister of COMMERCE be pleased
to state

(a) the quantity anco value of rice ex-
ported in the last two years;

(b) whether Government propose to
further increase the export of rice during the
current financial year; and

(c) if so, the countries importing rice
from India? )

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) The quantity and value of
export of rice during the last two years were
as follows:-
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Year Quantity Value
(Tonnes) (Rs. crores)

1987-88 3,88,919 352.35

1988-89 3,85,440 353.76

(Provisional APEDA Estimate)

(b) Export of Basmati rice is allowed
under Open General Licence. Export of non-
basmati rice is allowed within limited ceiling.
Export of rice during the current financial
year will depend on the exportable surpluces
available and international trading environ-
ment.

(c) The major countries importing rice
from India are Kuwait, Oman, Saudi Araha,
United Arab Emirates, United Kingdom, UGA,
USSR and Senegal. '

Survey Regarding Fitness of Under-
ground Water for Human Consumption

- 2606. SHRI ABDUL HAMID: Wil the
Minister of WATER RESOURCES be
pleased to state:

(@) whether any survey has been con-
ducted by the Central Ground Water Board
regarding the fitness of underground water
for human consumption during the curient
year, and

(b) if so, what is the outcome of the
survey?

THE MINISTER OF STATE OF THE
MINISTER OF WATER RESOURCES AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
M.M. JACOB ) : (a) and (b). Studies carriad
out by the Central Ground Water Board have
shown that ground water is potable in the
entire country except in localised pockats
where problems due to salinity, fluoride,
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iron, nitates or contamination from industrial
effluents have been noticed.

Licensed Vendors and Stall Holders

2607. DR. PHULRENU GUHA : Will the
Minister of RAILWAYS be pleased to state:

(a) the number of licensed vendor and
stall holders including book-stall at railway
stations in 1988-89 zone wise: and

(b) the total earnings of Railways on
account of licence fee during that year?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a)

Railway No. of licensed vendors
and Stall Holders

Central 409
Eastern 1145
Northern 2139

North Eastern 781

N.E. Frontier 744
Southern 451

South Central 301

South Eastern 363
Western 1583

(b) Total earnings on account of licence

fee during 1988-89 was Rs. 1.25 Crores.

Proposal From Government of Gujarat
Regarding Relief to Farmers
2608. SHRIRANJIT SINGHGAEKWAD
: Willthe Minister of FINANCE be pleased to

state:
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(a) whether Union Government have
received any proposal from Government of
Guijarat regarding relief to the farmers in the
clearance of their debt of commercial and
cooperative banks which has been increas-
ing due to accumulated cumulative interest
on the original amount of loan for the last
several years;

(b) if so, the details thereof; and

(c) the reaction of Government thereto?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTER OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The State Gov-
ernment of Gujarat have submitied a pro-
posal to the National Bank for Agriculture
and Rural Development (NABARD) for ex-
tending certain relief measures to defaulters
in the State. They have also written to the
Union Government in this regard.

(b) The main elements of the proposal
are given below:-

Amount Rs. in crores

- 60.00

(i) Writing off all overdue interest of all farmers,
small or large

(i) Reschedulements of overdue principal of small 12.60
and marginal farmers—Gouwt. to bear entire
interest at 10% on rescheduled instalments

(n) Reschedulement of overdue principal instalments 28.00

of other farmers and 6% subsidy on interest

(c) The proposal of the State Govern-
ment is under examination.

[ Translation)
New Income Tax Forms

2609. SHRI DAL CHANDER JAIN: Will
the Minister of FINANCE be pleased to state:

(a) whether new forms of income-tax ,
wealth tax and T.D.S. books had reached in
all the income tax offices before 30 June,
1989; and

(b) if not, whether Government propose

to waive the interest on the tax payer for late
filing of returns due to non-availability of

return forms?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) The Directorate of Income-tax
(Research, Statistics, Publications and Public
Relations), New Delhi has reported that
income-tax return forms (ITS-2 and ITS-3);
wealth-tax return forms (WTS-1 and WTS-
1A); and the prescribed forms for certificate
of tax deducted at source were ready inthe
Government of India Presses for lifting by
the Commissioners of Income-tax before
30th June, 1989. Information regarding the
exact dates on which these forms were lifted
by the Commissioners of Income-tax and
supplied to the various income-tax offices is
not avallable with the said Directorate and
can be obtained only by making reference in
this regard to the various Commissioners of
Income-tax and the income-tax offices
throughout the country.
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" (b). The question of waiver of interest
need be considersd only if it is found that
1etwms of income or wealth could not be
submitted by *axpayers by 30th June, 1989
due to non-availabiity cf the relevant return
forms.

[English]

Cancellation of Train on Dadar-Virar
Seclion

2610. SHRIANOQOPCHAND SHAH: Wili
the Minister of RAILWAYS be pleased to
siate:

{a) whetherthe 12 boggiedtrain running
between Dadar and Virar was cancelled for
eight days during July, 1989;

(b) if so, the reasons therefor; and
(c) whether it ha~ been restored now?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAQO SCINDIA): (a) and (b) Due to
derailmentin Virar. Yara and ryclonic weather
latar on, the 12 car rake services have been
suspenao.

(c) No, Sir.
Approval to Cases of Equity Issues

2612. SHRIMATID.K. BHANDARI: Vil
the Minister of FINANCE be pieased to stale:

(a) whether approval to certain case of
equity issues has heen given during 1939;

(b) if so, the de.tatls thereof with specific
names of companies covered under this

approval;

(c)whether Gowrinment proposeto take
SaTe ToNCrete 5:eps 10 sa'erjuard the intar-
esof smallinvestors i these eouily issues:
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(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
in THE MINISTRY OF FINANCE (SHRI
EDUARDO FALLCIPQ): (a) and (b). During
the period January-~June, 1989, 160 compa-
nies were allowed 1o raise equity shares
(including Bonus Shares). The names of the
companies and amounts of share issues
agnraved by the Controller of Capital Issues
are regulariy published in the form of press
release which appea” in the newspapers.

(c) to (e). Various steps for the piuiec
tion of the interests of the investors, includ-
ing small investors, are take from time to
time. This is aanongoing process and would
continue,

Trade with Pakistan

2613. SHR!I PRATAPRAO B.
BHOSALE: Willthe Minister of COMMERCE
be pleased to state:

(a) whether Pakistan has agreed to give
boost to the private sector trade with Indid;

(b) it s0, the details thereof;

(c) whether Pakistan has expanded its
existing import list to achieve this purpose;

(d) if so, the details thereof; and

(e) the names of items inciudad in the
expanded list of imports?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-P.R.
DASMUNSI): (a) to (e). The Government of
Pakistan have expanded the list of items
permitted for imports from India by the
Private Sector. A list of the additional items
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is given in the Statement laid on the Table of
the House [Placed in Library. See No. LT
8264/89)

[ Translation)
Manutacture of Locomotives

2614. SHRIMAT! PATEL RAMABEN
RAMJIBHAI MAVANI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government have singed
any foreign collaboration agreement for
manufacturing locomotives in the country
and if so,the details thereof:

(b) the number of locomotive manufac-
tured in the country during the current year
and the demand therefor; and

(c) whether Government propose to start
more fuel efficient locomotives in order to
extend rail services and if so, by what time?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHR!
MADHAVRAO SCINDIA): (a) No, Sir.

(b) 67 Nos. upto June 1989 Railway
Sector and the demand exists for 290 loco-
motives. '

(c) Yes, Sir. Government have already
embarked upon a programme of improving
efficiency of locomotives. The programme
will be implemented as soon as the requisite
components become available.

[English]
Members of Jaipur Stock Exchange

2615. SHRI RAJ KARAN SINGH: Will
the Minister of FINANCE be pleasedto state:

(a) the date on which Jaipur Stock
Exchange was recognised by Government;
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(b) the number of members of selected
by the Said Exchange before recognition by
Government and the guidelines/criteria
adopted for their selection;

(c) the number of those applicants who
applied for its membership after recognition;

(d) the criteria/guidelines being adopted
for their selection; and -

(e) the total number of members to be/
being selected any by when the selection
process is likely to be completed?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTER OF FINANCE (SHRI
EDUARDO FALEIRQ): (a) Jaipur Stock
Exchange was granted recognition by the
Government on 9th January, 1989.

(b) According to the information fur-
nished by the Stock Exchange, the number
of members selected by it before the grant of
recognition was 200. These members were
selected by the Exchange taking into ac-
count the requirements of eligibility qualifica-
tions for membership as continued In its
Articles of Association.

(c). The Stock Exchange received 1843
application for membership.

(d) and (e) The selection of new mem-
bers of the Exchange was made by a Screen-
ing Committee constituted by the Govern-
ment taking into account the requirements of
eligibility qualifications as contained in its
Articles of Association and other relevant
factors such as educational qualifications,
experience of business in securities, the
financial position, etc. The Exchange has
already completed the process of selection
of new members and the number of such
members selected is 300.
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Evasion of Excise Duty and Income Tax

2616. SHRI V.S. VWAYARAGHAVAN:
Will the Minister of FINANCE be pleased to
state:

(a) the total amount involved in excise
duty and Income-tax evasion by various tax
payers, up-to-date;

(b) the amount involved in litigation both
in respect of excise duty as well as Income
tax;

(c) the percentage of amount of arrears
which is not involved in litigation collected
during the last two years; and
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(d) the action taken to expedite the
process of litigation?

THE MINISTER F STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) During the years 1987, 1988
and 1989 (upto June, 1989) the Excise duty
evasion is Rs. 1198.72, Rs. 355.43 and Rs.
179.15 crores (provisional) respectively.

The value of assets seized and the
amount of concealed income surrendeed
during search search operations by Income
Tax authorities is given as under:-

Year Value of assets seized (Rs. in crores) Amount of concealed income
surrendered. (Rs. in crores)

1987-88 145.02 147.49

1988-89 152.07 249.35

1989-90 24.22

2421

(b) and (c). Information is being col-
lected and will be laid on the Table of the
House.

(d) The recovery of arrears of taxes
including arrears involved in litigation is on-
going process and administrative, legal and
other steps continue to be taken from time to
time. These steps include moving the vari-
ous Courts and appellate authorities from
avation of stays and early decisions and
engaging eminent lawyers to defend Gov-
ernment interests effectively in important
Cases.

Conversion of Quilon-Madras Rallways
Line

2617. SHRI K. KUNJAMBU: Will the
Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to
convert the Quilon-Madras line via Shenkot-
1ai into a broad gauge line in phases; and

(b) if so, the details therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAOQ SCINDIA): (a) and (b). No,
Sir. However, only Dindigul-Madurai-
Virudhungar section on Madras-Quilon MG
route is being converted into BG as part of
Karur-Dindigul-Madurai-Maniyachchi  Tuti-
corin sanctioned BG new line project as
under:-

i. Dindigul-Madurai; Parallel BG
line. B '

ii. Madurai-Virudhunagar; Straight
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conversion.
Uniform Sales Tax

2618. PROF. P.J. KURIEN : Will the
Minister of FINANCE be pleased to state:

(a) whether there are requests from
some of the State Governments to bring
uniformity in salaes tax in all over the country;

(b) if so, the names of the States which
have made this raquest; and

(c) the reaction of Government thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) to (c) Some State Governments
had brought to the notice of Central Govern-
ment the rate cuts on certain high value
added items and consequent diversion of
trade and loss of sales tax revenue. This
problem was discussed at various formus
with State Governments and a Committee of
Sales Tax Commissionrs was set up which
identified 29 items on which it recommended
minimum floor level rates. The report of the
Committee was circulated to the States and
Union Territories.

2. The issue was also discussed at the
Chief Ministers’ Conference held in Febru-
ary 1989 wherein it was resolved to end the
ditferentials in rates of sales tax in respect of
29 identified items. The Finance Minister
has also written to all Chief Ministers of
States and Administrators of Union Territo-
ries for taking necessary follow-up action.

3. As levy of sales tax is a State subject
of taxation under the Constitution, the Cen-
tral Government can only persuade the States
inthe matter and uniformity in sales tax rates
can be achieved only with the consent and
cooperation of all States and Union Territo-
ries.
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Passenger amenities at Katni Railway”
Station

2619. SHRI AJAY MUSHRAN : Will the
Minister of RAILWAYS be pleased to state:

(a) the quantum of funds provided for
improving the passenger amenities at Katni
railway station during 1989-90;

(b) the projects proposed to be under-
taken for extension of passenger amenities
at Katni railway station; and

(c) the progress of the work in hand?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) to (¢). The
works proposed to be undertaken during
1989-90forimproving the passenger ameni-
ties at Katni railway station and the funds
required thereof are under finalisation.

Floatation of Joint Sector Mutual Funds

2620. DR. B.L. SHAILESH : Will the
Minister of FINANCE be pleased to state:

(a) whether his Ministry has decided in
principle to allow the floatation of Joint Sec-
tor mutual funds as a Prelude to eventual
privatiation of mutural funds;

(b) if so, the broad fetaures of this
scheme:

(c) whether some measure of security
has been provide to an investor's funds and
prevent a quick erosion of the fund amount;
and

(d) if so, the details thereof and if not,
reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
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EDUARDO FALEIRO_): (_a_) No, Sir.

(b)to(d). Donot arise in viewof the reply
to (a) above.

Licences Given to Punjab National
Bank for Opening of Branches in
Himachal Pradesh

2621. PROF. NARAIN CHAND PAR-
ASHAR : Will the Minister of FINANCE be
pleased to state:

(a) whether the Punjab National Bank
authorities have approached the Reserve
Bank of India with the request that the li-
cences given to it for opening satellite
branches at Dabat Majari and Rani Kotla in
Bilaspur district and Gaalian in Hamirpur
district of Himachal Pradesh in 1989 may be
converted into licences for full-fledgad
branches as they find it difficult to operate
the satellite branches at these centres and
are ready 1o open regular branches;

(b) if so, whether the Reserve Bank of
Indiahas sinceissued licences forfullbranchs
at these places;

(c) if so, the dates on which they have
been issued; and

(d) if not, the reasons for dealy and the
likely date by which the licences would be
issued?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): {a) to (d). Reserve
bank of India (RBI) has reported that request
from Punjab Nationa/ Bank (PNB) for open-
ing its full fledged branches at Dehat majari
in Bilaspur District and Gahli in Hamirpur
District was received and RBI's approval in
this regard was communicated to the bank
on 30.6.1989. RBI has not received a re-
quest from PNB for opening its full fleged
branches at Rani Kotla in Bilaspur District.

Tobacco Production

2622. SHRIH.B. PATIL: Will the Minis-
ter of COMMERCE be pleased to state:

(a) the names of the States growing
tobacco;

(b) the prcduction in each of the States
during last three years, year-wise,

(c) whether Government have received
any representations that tobacco growers in
Karnataka and Maharashtra are not getting
remunerative piices of their produce; and

(d) if so, the details thereof and the
steps taken in their regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) A state ment is given
below:- '



SRAVANA 13, 1911 (SAKA) Written Answers 114

113 Written Answers

80 80 60 eleiay ‘ot
22 v'.iE 6 L€ exejeurey ‘6
L0 10 ‘BaN Juwysey g nwwep ‘8
5o L0 L0 ysapeld |eyoewiy L
L0 L0 L'0 cueliep ‘Q
8 12! 8 231 8 /91 leselng, ‘S
8 81 62l EGI reyig v
1 2 t'2 6¢ wessy '€
L0 1’0 1’0 ysapeid [eydoeunly ‘c
002t 0'2St S'Sri ysape.id Biypuy I
S v £ c i

88-4864 /8-9864 99-6664
(seuuoy puesnoy| ) uononpoid ejels ON IS
"(q) pue (e)

IN3W3LVIS



116

AUGUST 4, 1989 Written Answers

115 Written Answers

3INYnd1iby jo Ansiupy ‘Uoisinig solsnels jeinnouby : 82IN0S

6°8S€ B L9y clvy ‘feiol
¢Sl A ovlL jefuag 1Sapm 4
¥oc v'0oc sic ysapeid Jeun ot
20 20 €0 einduy 81
v'6 AN €81 npen jwey A
£ 82z 82 ueiseleyy ‘9l
L8 L6 96 BsslIO ‘G
90 80 S0 weiozin vt
S0 S0 S0 ehejeylbapy €l
€01 6’/ L'l ellyseleyep 4}
o 0 S0 Ysepeld eAypep s
g 14 £ c \M\
884861 £8-9861 98-G664

(seuvo puesnoy ) uoionpoi

alglS ‘oN 1S




117  Written Answers

(c) and (d). Some representations have
been received from the tobacco growers
regarding remunerative prices of thier pro-
duce. The tobacco Board could purchase
VFC tobacco at Minimum Support Prices, if
the prices at the auction platforms fall below
the MSP. The STC is also attimes requested
to make purchases of tabacco as a part of
their commaercial operations,

At the auction for sale of VFC tobacco
conduceted by Tobacco Board during 1988-
89, the farmers realised highest ever aver-
age price since the introduction of auction
system. At present Tobacco board is not
controlling the sale of non-virginia tobacco.

Production and Export of Tea in Sev-
enth Five Year Plan

2623. SHRIH.B. PATIL : Will the Minis-
ter of COMMERCE be pieased to state:
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(a) the targets fixed for production and
export of tea during the Seventh Five Year
Plan;

(b) to what extent the targets in produc-
tion and export have been achieved and
reasons for shortfall, if any;

(c) whether the Tea Board in its draft
approach paper, has envisaged still higher
targets of production and export during the
Eight Five Year Plan Period; and )

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). The targets fixed
for production and export of tea in Seventh
Five Year Plan period and achievements
are as follows:-

Year Targets Fig: M. Kgs.
Achievements
Prod. Export Prod. Export
1 2 3 4 5

1985-86 651 235 652 214.2
1986-87 677 244 618" 196.23
1987-88 702 252 686* 201.83
1988-89 734 267 683" 208.82"
1989-90 760 281 106@ 16.10@
* Estimated.

@ April, 89 - May'89 (Estimated)

Source: Tea Board's statistics
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Unfavourable weather condition in most
parts of the tea growing regions in the coun-
try attributed to the shortfall in the achieve-
ment of the targets of the production during
the Seventh Five Year Plan period, which is
in its terminal year. '

Stiff competition from other exporting
countries and sharp rise in the domestic
consumption of tea in the country over the
relevant period remained the hindreances
on the export front.

(c) and (d). Tea Board in its draft ap-
proach paper for the Eigth Five Year Plan
period has envisaged higher targets of pro-
duction and export. The approach paper has
been sent to the Planning Commission for
consideration and finalisation.

New Food Packet Scheme

2624. SHRI AMARSINH RATHAWA:
Willthe minister of RAILWAYS be pleasedto
state:

(a) whether Railways have introduced a
new food packet scheme.

(b)if so, the number of trains which have
been covered under this scheme;

(c) the reaction of the passengrrs
thereto; ' '

(d) whethr this scheme has proved
successful; and '

(e) if so, what steps are being taken to
introduce this scheme in other trains alsn?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes, Sir. Meals
are now being served in Aluminium Casse-
roles in selected trains.

(b) 242
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(c) Opinion Polls conducted reveal that
an overwhelming majority of passengers
appreciated this service.

(d) Yes, Sir.

(e) This scheme is being gradually intro-
duced on other trains. ' '

Electrification of Ahmedabad-Jamnagar
Okha Lins in Gujarat '

2625. SHRI MOHANBHA! PATEL: Will
the Minister of RAILWAYS be pleased to
state: '

(a) whether there is any proposal to
electrify the track between Ahmedabad to
Jamnagar on Okha;

(b) d so, the steps being taken in this
regard; and

(c) the length of railway lines lelectritied
so far in railway zones covering Gujarat
State? ' )

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) No, Sir.

{b) Does not arise.
(c) 623 route Kilometres.
Seizure of Fake RBI Bearer Bonds

2626. SHRIK.S. RAO: Will the Minister
of FINANCE be pleased to state:

(a) whether Government's attention has
been drawn to the news items captioned, “9
held with fake RBi honds” appearing in the
‘Times of India’ dated 18 June, 1989; and

(b) if so, the details thereof, the number
of persons arrested of this gang during the
lasttwo years, the amount seized and action
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taken against them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE INTHE
MINISTRY OF FINANCE (SHRI B. K.
GADHVI): (a) Yes, Sir.

(b) The case is reported to be under
investigation by the police. Prior to it, during
the last two years two gangs alleged to be
operating in fake bearer bonds were caught
by the policy authorities in Delhi( on
12.2.1988) and in Deonar (on 21.5.1988) in
which forged beaer bonds for a total value of
Rs 37.40 llakhs were recovered. It is for the
law enforcement agencies to take further
necessary action in these cases.

Vacancles of Checking Staff on South
Eastern Rallway

2627. SHRI CHINTAMANI JANE : Will
the Minister of RAILWAYS be pleased to
state:

(a) whether a large number of sanc-
tioned posts of checking staff under South
Eastern Railway have falledn vacant during
the last three years, if so, the number of
vacant posts year-wise and division-wise:

(b) whether due to the large number of
vacancies of checking statf the number of
ticketless passengers are increasing day by
day and thereby causing huge loss to Rail-
ways; and

(c) it so, what concrete measures are
being taken to fill upthese vacanices and the
specific time by when suchf vacancies are
likely to be filled up?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) to (c). Infor-
mation in regard to the Sought Eastern Rail-
way as on 31.3.1987 31.3.1988 and
J1.3.1989 is being collected and will be laid
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on the Table of the Sabha.

Transportation of Sal Leaves and
Dhoonas

2628. SHRI CHINTAMANI JENA : Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the booking of Sal Leaves
and Dhoonas on various railway stations of
Kharagpur and Khurda Road division on
South Eastern Railway have been drasti-
cally reduced for the last 6 months; If so, the
reasons therefor; and

(b)the steps taken/proposed to be taken
to provide additional wagons and for the
transporation of these items?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRA SCINDIA): (a) Yes, Sir. the
main reason being insufficient demands.

(b) Does not arise.

Acts about personal laws of Communi-
ties

2629. SHRI SYED SHAHABUDDIN :
Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) the title of act: relcting to personal
matters such as marriage, divorce, si:cces-
sion, maintenance, charitable endowments
etc. which apply to particular religious
communities, community-wise;

(b) the titles of such legislations which
apply to all citizens without dis;tinction of
religion; and

(c)the constitutional provisions and tities
of legislation which recognise the customary
law of the tribals or any speficied tribal group?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (aj to (c). The mure
important of the provisions in this regard are
mentioned in the Statement below:-

STATEMENT
LIST-I

More important Central Acts releting
to personal matters such as marriage,
divorce, succession, maintenance ,
charitable endowments etc. which epply to
particular religions communities, commu-

nity-wise
Christians
1. The Indian Divorce Act, 1869 (4 or
1869) |
2. The Indian Christian Marriage

Act, 1872 (15 of 1872)

3. The Indian Succession act, 1925
(39 of 1925)

Hindus

1. The Hindu Marriage Act, 1955 (25 of
1955)

2. The Hindu Succession Act, 1956
(30 of 1956)

3. The Hindu Minority and Guardian-
ship Ac, 1956 (32 of 1956)

4. The Hindu Adoptions and Main-
tenace Act, 1956 (78 of 1956)

Muslims
1. The Kazis Act, 1880. (12 of 1880)
2. The Muslims Personal Law (Shar-
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iat) Application Act, 1937 (26.0f 1937)

3 The CutchiMemons Act, 1938 (10 of
1938)
4, The Dissolution of Muslim Marriages

Act, 1939 (8 of 1939)
5..  The Wakf Act, 1954 (29 f 1954)

6. The Muslim Women (Portection of
Rights on Divorce) Act, 1986 (25 of
1986)

Parsis

1. The Parsi Marriage and divorce Act,
1936 (3 of 1936)

LIST-N

More important Central Acts relating to
Personal matters such as mar- .
riage, divorce, succession,
maintenance, charitable endow-
ments etc. which apply to all
citibvsens without distinction of
religion

1. The Religious Endowments Act,
1863 (20 of 1863)

2. The Married Women's Property Act,
1874 (3 of 1874)

3. The Indian Trusts Act, 1882 (2 of
1882) '

~

The Charitable Endowments Act,
1890 (6 of 1890)

5. The Guardians and Wards Act, 1890
(8 of 1890) '

6. The Ofticial Trustees Act, 1913 (2 of
1913)

7. The Charitable and Religious Trusts
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q Act, 1920 (14 of 1920)

8. The Indian Succession Act, 1925
(39 of 1925)

9. The Child Marriage Restramt Act,
1929 (19 of 1929)

10.  Tha Special Marriage Act, 1954 (43
of 1954)

11. The Dowry Prohibition Act, 1961 (28
of 1961)

12. The Foreign Marnage Act, 1969 (33
of 1969)

13. The Family Courts Act, 1984 (66 of
1984)

LIST-

Constitutional Provisions Whicl) Recog-
nise the Customary Law of Tribals

Articles 244, 244 (A), 371A, 371 G and
Schedules V and VI of the Consti-
tution of India.

LIST IV
More important Central Acts which
recognise the customery law of the

Tnbals.

1. The Codeof CiviProcedure, 1908 (5
of 1908)

2. The Hindu Marnage Act, 1955 (25 of
1955)

3. The Hindu Succession Act, 1956
(30 of 1956)

4. The Hindu Minority and Guardian-
ship Act, 1956 (32 of 1956)
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5. The Hindu Adoptions and Mainte-
nance Act, 1956 (78 of 1956)

6. The Coade of Criminal Procedure,
1973 (2 of 1974)

[ Translation)
Drugs Smuggling
SHRIMATI

SINGH:
SHRI VILAS MUTTEMWAR:

2630. MANORAMA

Will the Minister of FINANCE be pleased
to state:

(a) the number of cases of drug smug-
gling traced by CBI since 1 May, 1989, the
value of drugs seized from them and particu-
lars of persons arrested;

(b) since when these persons were en-
gaged in this trade; and

(c)the actiontaken so far by Government
lagainst these persons?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) to (c). As per the information
made available by the Central Bureau of
Investigation, 2 cases of drug smuggling
have been detected by them since 1 st May,
1989. Three persons in all, belonging to
Moradabad in U.P. who were reportedly
engaged in this trade for the last 4 to S years
arrested in thes connection, for taking ap-
propriate action under the law. Two criminal
cases have been registered by the C.B.I.

No precise value of the drug seized can
be furnished as this is dependent upon vari-
ous factors like purity, place of origin, de-
mand and supply; etc.
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Revision of electoral rolls in Assam

2631. SHRISYED SHAHABUDDIN : Witl
the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether the Election Commission has
revised the existing guidelines for the revi-
sion of the electoral rollin Assam on 17 May,
1989.

(b)if so, thetext of the revised guidelines;
(c) whether the revised guidelines have
led to objection and protest by the religious

and linguistic minorities of Assam;

(d) if so, whether several minority organi-

sations had submitted momorandato Union .

Government in this regard; and

(e) whetherthe Election Commission has
been advised by Union Government to re-
consider the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) No, Sir. ltis not afact
that the Election Commission has revised
the existing guidelines for the revision of the
electoral rolls in Assam.

(b) to (e). Do not arise.

Border Allowance to Central Govern-
ment Employees

2632. SHRI LAKSHMAN MALLICK: Will
the Minister of FINANCE be pleasedto state:

(a) whether Government propose to al-
low special border allowance to the Central
Government staff posted in border areas of
Punjab and Rajasthan; and

(b) i so, the details thereof?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF EXPENDITURE INTHE
MINISTRY OF FINANCE (SHRI BK.
GADHVI): (a) Border allowance has already
been granted to the Central Government
employees posted in border areas of Punjab
and Rajasthanf with effect from 1.8.1988.

(b) The allowance is paid at rates varying
from Rs. 20/- to Rs.100/- depending upon
the pay range, at such places within 30 miles
of the international border in Rajasthan and
within 16 kms of the international border in
Punjab, excluding District, Sub-district and
Tehsil Headquarters.

This allowance is not admissible to the
members of Security fForces and other
Central Government servants whose condi-
tions of recruitment primary cover service in
border areas.

Drug Offences

2633. SHRI PARASRAM BHARDWAJ:
Will the Minister of FINANCE be pleased to
state:

(a) whether any assessment has been
made regarding the cases of drug offences
which resulted in convictions during the last
three years and the number of caces which
were filed by police in the courts;

(b) whether a workship on the role of
judicial and police officers in the prevention
of drug uses was organised recently; and

(c) if so, the details thereof and the reac-
tion of Government?

THE MINISTER OF STATE IN THE
DEPARTMENT OF LREVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) As per report of Narcotics Control
Bureau, no such assessment has been made
regarding the cases of drug offences which
resulted in convictions during the last three
years and the numbaer of cases which were
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filled by police in the courts.

However, according to the reports re-
ceived by the Narcotics Control Burea from
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different enforcament agencies in the coun-
try, action taken against persons involved in
drug trafficking druing the period from
14.11.1965 to 30.6.1989 is as under:-

1986 1987 1986 1989
(14.11.85to (Upto 30.6.1989)
31.12.86)
Number of persons:-
i) Prosecuted 5,525 4,863 3,074 730
if) Convicted 586 297 339 98
iii) Acquitted 170 559 481 116

(b) and (c). No workshop on the role of
Judicial and police officers in the prevention
of drug used was organised recently by the
Ministry of Finance.

[Translation]
“U.S. Aid to India

2634. SHRIKRISHAN PRATAP SINGH:
Will the Minister of FINANCE be pleased to
state:

(a) whether the United States has re-
cently proposed to extend financial assis-
tance to India for development with certain
conditions;

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). The
Foreign. Aid Authorisation Bill proposed. by

U.S. Administration is yet to be taken by the

Senate. After passage through the Senate
there would be be aconference betwesn the
two U:S. House before the legilsation if §i-

nally cleared by the Congress. Therefore, i
is too early to say what will be the final
quantum of development assistance to India
for the fiscal year 1990.

[English]
~ Contract for Raliway Projects in lraq
2635. SHRIG. S. BASAVARAJU:

SHRI S. B SIDNAL:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Iraq has sent two offars to
India for award of contracts for railway proj-
ects; )

() if so, whether any agreements has
been reached;

(c) it so, the details thereof and est:-
meted cost of these projects;

(d) whether offers have been received
from any other country also for railway groj-
ects; and '

(@) if 80, the details thereal?
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THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) to (c). No, Sir.
However, Indian Railway Construction
Company Ltd. (IRCON) has been awarded a
contract for a Branch Line to Baiji Fertiliser
Factory costing Rs. 10 crores but the agree-
ment has not been signed.

(d). No, Sir.
(e) Does not arise
Deposit Scheme for Retised Employees

2636. SHRI G.S. BASAVARAJU: Will
the Minister of FINANCE be pleasedto state:

(a) whether Union Government have
started a deposit scheme for the retired and
retiring Central and State Government
employees;

(b) if so, the main features thereof;

(c)the rate of interest payable under the
scheme;

(d) whether the rate of interest will be
more than the interest offered by the private
sector; and

(e) if so, the extent to which the emplay-
ees (retired and retiring) will be benefited by
this scheme?

THE MINISTER OF STATE IN THE
MINISTER OF ECONOMIC AFFAIRS IN
THE MINISTRY OF FINANCE (SHRI ED-
ULRDO FALEIRO): (a) to (e). Deposit
Scheme for Retiring Government Employ-
eas 1989 has been introduced from 1stJuly,
1989. The secheme is operated through
selected branches of the public sector banks.
The salient features of the scheme are as
follows:- -
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(i) The scheme is open for inves-
~timentby retired/retiring Central/
State Government employees.

(i) Investment may be made upto
the maximum of total of the re-
tirement benefits received by
such employees. '

(i) A depositer may open only one
account under this scheme,
minimun depost being Rs.1000/

(iv) A depositor may at his option,
withdraw the entire balance or
part thereof after the expiry of 3
years from the date of deposit.

(v) Deposits carry interest @ 9%
per annum. The interest earned
on the deposit is exempt from
income-tax.

(viy Premature withdrawalis allowed
afterdexpiry of one year from the
date of deposit, subject to condi-
tions indicated in the scheme.

{viii) The whole of amount ot deposiis
underthis schemeis exemptfrom
wealth tax.

Stoppage of Super Fast Trains and
Reservation Facilities at Dahod

2637. SHRI SOMJIBHAI DAMOR : Will
the Minister of RAILWAYS be pleased to
state:

(a) whether in view of commercial im-
portance and large passenger traffic of Dahod
(Guijarat) and also need to develop this tribal
area, Government propose to provide there
stoppage for super fast trains as well as
quota for berth reservations;

(b) if so, the details thereof; and
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{c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
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MADHAVRAQ SCINDIA): (a) to (c). Two-
pairs Superfast trains viz. 3/4 Frontier Mail
and 25/26 Paschim Express are already
stopping &t Dahod anf following reservation
quotas have been prowasd in thesa trains;

MINISTRY OF RAILWAYS (SHRI
4 Frontier Mail
25. Paschim

2 Il Class berths.

4 Il Class berths.

The journey by 3 Frontier Mail towards
Delhi and 26 Paschim towards Bombay from
Dahod 1s a day journey. As such, no quota
has been provided by these trains.

Foot overbridge at Dahod

2638. SHRI SOMJIBHAI DAMOR : Will
the Ministr of RAILWAYS be pleased to
state:

(a) whether Government are aware of
the difficulies being experienced by the
people of Dahod town (Gujarat) in crossing
the railway hnes from northern to southern
side of the Dahod Railway Station;

(b) whether Government propose to
provide a foot overbridge at Dahod Railway
Station and if so, the details thereof, and

(c) if not, reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF RAIWLAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes, Srr.

(b) Yes, Sir. Construction of a foot over-
bridge connecting both sides of the station
at Dahod as a staff amenity wo:x, has been
sanctioned and is In progress. The esti-
mated cost of the work is Rs.11.03 lakhs.,

(=) Does not anse, 1n view of the reply to
part (b) above.

Ban of Trade in lvory

2639. SHRI LAKSHMAN MALLICK :
Willthe Minister of COMMERCE be pleased
o state:

(a) whether Government have benned
the trade in ivory products.

(b) if so, when was the ban imposed and
the reasons that led to the imposition of ban;

{c) whether the Ivory trade is still going
on despite the ban imposed by Government
:and ' '

(d) if so, the steps taken by Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIU P.R.
DAS MUNSI): (a) and (b). Domestic trade in
Indian Ivory was banned in November, 1986
through an amendment of Wild Life (Protec-
tion) Act to provide protection to wild ele-
phantsin India. Export of articles made out of
Indian Ivory is also banned.

(c) and (d). Trade in Indian Ivory is
totally banned in India. However, trade in
articles made out of IAfrican Ivory is permat-
ted on the basis of reexport certificate is-
sued by the Management Authority (Director
of Wild Life Preservation) Deptt. of Forest
and Wild Iife.

Wildlife wigns of Stales and Central
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Government officials exercise frequent
checks of the stocks of traders to ensure that
no trade illegally procured ivory takes place.
Special Assistance 1o State Government is
provided for control of poaching and illegal
trade in wildlife. System of rewards to per-
sons provising information regarding poach-
ers and ilicit traders has been introduced.

Closer coordination is being keptamong
Wild Life Department, Customs Officials and
Directorate of Revenue Intelligence to check
the illegal trade in ivory.

Smuggling of Meroin
2641. SHRI PRAKASH CHANDRA :

Will the Minister of FINANCE be pleased to
state:
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(a) the estimated quantity of Heroin and
its value which is smuggled into India;

(b) the quantity of Herion and its value
seized during the last three years, year-wise
and State-wise; and

(c) the steps taken recently to stop this
evil?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) to (c). As smuggling is a clan-
destine activity, no precise estimated of the
quantity of heroin smuggled into India could
be made. However. the quantities of the drug
seized by various durig law enforcement
agencies in the country from 1986 to 1989
(upto 30.6.1989) are as under:

1986 1987 1988 1989
(in Kilograms) (Provisional)
HEROIN 2,621 2,747 3,029 1,262

(State-wise figures are not available)

No precise value of the drugs seized
canbedetermined as this is dependent upon
various factors like purtty of the drug, place
of origin, local demand and supply position,
etc.

Government have launched various
aggressive counter-measures which, inter
alia, includes provision of deterrent punish-
ment to drug traffickers, strengthening of
preventive machinery (especially around
borders and vulnerable areas), adoption of a
liberalised reward scheme for officers and
informers, strengthening of bilateral co-
operation between neighbouring countries
(including regional co-operation under the
umbrettaof SAARC). The Prevention of llicit
Traffic in Narcotic Drugs and Psychotropic
Substance . Act. 1988 provides for praven-
tive datenfior, upto a wax:mum period of 2

years for drug crimes. 343 persons have so
far been detained under the said Act.

The narcotic Drugs and Psychotropic
Substances (Amendment) Act, 1988 , inter
alia, provides for death penalty on second
convection in respect of specified offences
involving specified quantities of certain drugs
and also forfeiture of property of drug offend-
ers. Besides, all drug crimes have been
made cognizable and non-bailable.

North Zone Railway users Consultative
Committee

2642. SHRIPRAKASH V. PATIL: Will

the Minister of RAILWAYS be pleased to
state:

(a) the present composition-of the Rail-
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way Users Consultative Committee, North
Zone;

(b) the number of meetings of the
Committee held during the last year;

(c) important decisions taken or recom-
mendations made at these meetings; and

(d) which of these have been imple-
mented/accepted by the Railways?

THE MINISTER OF STATE OF THE
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MADHAVRAOQO SCINDI{A): (a) A statemeritis
given below.

(b) One meeting was held in 1988.

(c) and (d). The important suggestions
made in the meeting include provision of
more passengeramenities, stoppage/exten-
sion/speeding up of trains, reservation facili-
ties, construction of new railway lines, etc.
Each suggestion has been examined on its
merits and implemented wherever feasible
subject to availability of funds and other

MINISTRY OF RAILWAYS (SHRI constraints.
STATEMENT
1. Members of Parliament representing Lok Sabha. 2
2. Members of Parliament representing Rajya Sabha. 1
3. M.L.As, M.L.Cs and MM.C,, representing State Legislatures 6

and Metropolitan Council, Delhi

4. Nominees from State Governments. 5
5. Chambers of Commerce and industnes. 5
6. Semi-Government, Undertakings 2
7. Agricultural Interests. 2
8. Passenger Associations. 5
9. Elected Members from DRUCCs. 8
10. Special Interests. 34

Rallway Bridge at Patna

2643. DR. G.S. RAJHANS: Will the
Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to
construct a railway bridge at Patna in the
Eighth Five Year Plan; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAOQO SCINDIA): (a) Specific pro-
posals to be taken up during the 8th Plan
have not been identified.

(b) Does not arise.

Delay in Administration of Justice.
2644. SHRIN. DENNIS: Will the Min-
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ister of LAW AND JUSTICE be pleased to
state:

(a) whether Government have under-
taken any study into the question of delay in
the administration of justice by the judicial
besides, non-judicial bodies and quasi-judi-
cial bodies; and

(b) if so, the outcome thereof?

THE MINISTER OF LAW AND JUS-
TICE (SHRI B. SHANKARANAND): (a) anc
(b). Government entrusted the study of
delay in administration of justice to the Law
Commussion and its Report on 'The High
Court Arrears—A Fresh Look’ is being ex-
amined In consultation with State Gove!n-
ments and High Courts. Recommendations
of the Committee of 3 Chief Justices set up
in 1984 to reduce arrears have been for-
warded to the High Courts and the State
Governments for appropriate action. Gov-
ernment have also recently set up an infor-
malcommittee of three Chief Justice to study
the problem afresh.

Appointment o1 Counsels
2645. SHRIN. DENNIS: Will the Min-

ister of LAW AND JUSTICE be pleased to
state:

(@) whether Union Government are
appointing counsels for the various Minis-
tries in each State;

(b) 1 so, the cetails thereof; and

(c) the mode of selection of these

officers and their tenura?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) No, Sir.

(b) and {c). Do not arise.

Rupee-Sterling Exchange Rate

2646. SHRIN. DENNIS: Wili the Min-
ister of FINANCE be pleased to state:

(a) whether the rupee has been deval-
ued in terms of Sterling in 1989 by the
Reserve Bank of India.

(b) i so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to {c). No, Sir.
The exchange rate of the rupee is fixed with
reterence to the exchange rate movement of
a suitably weighted basket of currencies. In
aregime of floating exchange rates, upward
or downward movements of the value of
rupee, which depends upon the fluctuations
in the value of these currencies, is a normal
phenomenon.

Insurance of Private Buildings under
occupation of Central Government

2647. SHRIN. DENNIS: Will the Min-
ister of FINANCE be pleased to state:

(@) whether Government have issued
any directive that the buildings belonging to
private parties under the occupation/to be
occupled by Central Government offices
should be insured;

{b) if so, the details thereof; and
(c) i not, the reasons therefor?
THE MINISTER OF STATE IN THE

DEPARTMENT OF EXPENDITURE IN THE

MINISTRY OF FINANCE (SHRI B.K.
GADHVI): (a) No, Sir.

(b) Does not arise.



141 Written Answers

(c) There is no statutory Act/Rule etc.
empowering/compelling the Government to
1ssue any directive on insurance of private
buildings under occupation of it.

Reservation Quota at Nagpur

2648. SHRIBANWARILAL PUROHIT:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether the reservation quota of
various important express trains from Nagpur
railway station 1s too meagre to meet the
demand of the Nagpur passengers boarding
from that station;

(b) if so, the details of reservation quota
of express trains from Nagpur railway station
in each category;

(c) since when this reservation quota
has not been increased; and
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(d) whether Government propose to
increase the reservation quota of various
express trains from Nagpur railway station,
and if so, by when and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Some pas-
sengers do remain on waitinglist.

(b) A Statement is given below.

(c) The reservation quotas were last
increased on 1.5.1989.

(d) Due to imited availability of accom-
modation and heavy pressure on quotas at
other intermediate stations, at present there
1s no proposal to ennance these quotas at
Nagpur.
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Violation of Foreign Exchange Regula-
tion Act

2649. SHRIBANWARILAL PUROHIT:
Will the Minister of FINANCE be pleased to
state:

(a) whether the officials of the Enforce-
ment Directorate at Bombay arrested some
persons for violating the Foreign Exchange
Regulation Act (FERA), 1973 during the past
six months;

(b) 1 so, the details thereof; and

(c) the action contemplated by Govern-
ment against these persons?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDOFALEIRO): (a)to (c). Duringthe
last six months ending 30th June, 1983,
officers of the Directorate of Enforcement at
Bombay had arrested 60 persons. Out of
these, 46 persons have since been released
on bail. Two persons are continuing under
judicial custody as they could not furnished
bail bond as per orders of the court. Remain-
ing 12 persons are in judicial custody as per
orders of the courts.

Appropriate action is taken against the
offender as warranted under the law.

Circulation of Freak Currency
Notes

2650. SHRIBANWARILAL PUROHIT:
Will the Minister of FINANCE be pleased to
state:

(a) whether the circulation of freak
currency notes is increasing day by day;

(b) if so, the details of freak currency
seized by the Reserve Bank of India during
the last one year; and
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(c) the steps taken by Government to
investigate the channel by which such freak
currency is in circulation?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). Freak
currency notes, also called defectively printed
notes, are very rare in comparison to the
total printed notes in the country. The 2
currency/bank note printing presses at Nashik
and Dewas printed a total of 6754 million
pieces of notes during 1988 and 3455 million
pteces of notes in 1989 (upto June). Out of
this, only 1229 notes were found to be defec-
tively printed in 1988 and only 180 defective
notes were noticed in 1989 (upto June). The
currency/bank note printing presses exer-
cise minute control sothatdefectively printed
notes are not despatched to RBI. Whenever
instances of defectively printed notes are
brought to the notice of the concerned
presses disciplinary action against those
workmen who have handled these notes at
the time of printing/despatch is initiated.

Drug Smuggling from Burma

2665. SHRIBANWARILAL PUROHIT:
Will the Minister of FINANCE be pleased to
state:

(a) whether there has been an unprece-
dented spurt in drug smuggling from Burma
during the last few months;

(b) if so, the number of times, the
Customs authorities conducted raids at Indo-
Burma border to unearth the drug traffickers
during the past few months; and

(c) the steps Government propose to
further strengthen its machinery at Indo-
Burma border?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
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MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) The Indo-Burma border sector
remains vulnerable to drug trafficking in view
of its proximity to Burma and the quantities of
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opium and heroin seized in 1989 (upto June)

indicate a noticeable increase over those
seized in 1988, as follows:

Drug 1988 1989
(Provisional)
(in kilograms)
1. Opium 21 70
2. Heroin 6 7

(Figures rounded off to the nearest kg.)

(b) As per the repornt of Collector of
Central Excise, Shillong, 90 raids have been
conducted at Moreh, Champai, Imphal and
Chorachandpurwhichinclude 33 raids jointly
conducted with the officers of Narcotics
Control Bureau, during the last one year,
since July, 1989.

(c) Government have launched various
aggressive coun‘er-measures which, inter
alia, include provision of deterrent punish-
ment to drug traffickers, strengthening of
preventive and intelligence machinery (es-
pecially around borders and vulnerable ar-
eas), adoption of aliberalised reward scheme
for officers and informers, strengthening of
bilateral co-operation between neighbour-
ing countries (including regional co-opera-
tion under the aegis of SAARC). The Pre-
vention of lllicit Traftic in Narcotic Drugs and
Psychotropic Substances Act, 1988 provides
for preventive detention upto a maximum
period of two years for drug-related crimes.
343 persons have sofarbeen detailed under
the said Act.

Forthe purpose of preventive detention
for the maximum period provided under the
Act, the inland area 100 kms. in which from
the Indo-Burmaborder in the States of Arun-
achal Pradesh, Manipur, Mizoram and
Nagaland have been defined as areas ‘highly
vulnerabile to illicit traffic’. Further the Police

Officers of the North-Eastern States have
been entrusted the functiors of Customs
Officers underthe Customs Act, 1962 for the
purpose of provisions of Chapter IV-B of that
Act to check illicit movement and outward
smuggling of acetic anhydride (a chemical
precursor used in the illicit manufacture of
heroin) which has been notified as a “speci-
fied tem” under Section 11-l of the Customs
Act, 1962.

The Narcotic Drugs and Psychotropic
Substances (Amendment) Act, 1988, inter
alia, provides for death penalty in second
conviction in respect of specified offences
involving specified quantities of certain drugs
and also forfeiture of property of drug offend-
ers. Besides, all drug-related offences have
been made cognizable and non-bailable.

[ Transiation)

Income Tax/Excise Duty Pending
Realisation

2652. SHRI RAM BHAGAT PASWAN:
Will the Minlister of FINANCE be pleased to
state:

(a) the ten big industrial houses whose
income tax and excise duty cases are pend-

ing upto April, 1989 and total amount in-
volved therein;
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(b) the amount invoived in each case;

(c) the name of each industrial house,
and the number of industrial houses against
whom suits have been filed in the Courts to
recover the amount and names of persons/
companies against whom a decision has
been announced; and

(d) the number of court cases gone in
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favour of Government and those in favour of
industrialists from 1982 to April, 19897

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) and (b). As on 31.3.89, the
Excise duty & Income Tax pending against
10 Big Industrial houses is as under:

Name of Industrial House Net Income Tax out- Central Excise out-
standing (Rs. in lakhs) standing (Rs. in lakhs)
1 2 3 .
1. Tata 431.09 1297.31
2. Brla 381.73 1279.05
3. Reliance 180.20 2.97
4. J.K. Singhanmia 172.89 2094.98
5.  Tharpar - 178.14
6.  Mafatial 159.72 1417.38
7. Modi 1249.42 1822.47
8. M.A Chidambaram 19.93 14.13
9. Bajag) - 415.20
10.  Larsen & Toubro —_ 74.36

{(c) Under the Income Tax Act there is
no need to file any suit in any Court to
recover taxes.

The Central Excise authorities have not
filed any suits to recover the amounts.
(d) Does not arise in view of (c) above.

Shortage of Coaches in Samastipur
Division
2653. SHRI RAM BHAGAT PASWAN:

Wilithe Minister of RAILWAYS be pleasedto
state:

(a) whether the passengers are facing
difficulties due to acute shortage of coaches
in all the trains in Samastipur division, if 8o,
the reasons therefor;

(b) whether all the trains in this Division

have been provided First Class coaches, if
not, the reasons therefor; and
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(c) the steps being taken by Govern-
ment to provide sufficient number of First
Glass and Second Class coaches to the
trains running on North Eastern Railway?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) There is a
countrywide shortage of M.G. choaches due
to production limitations.

{b) No, Sir, due to poor occupation.

(c) Allotment of new coaches is an
ongoing process depending upon the pro-
duction of new stock and requirementonthe
entire Railway system.

[English]

Adoption of New System by FICCI and
FIEO

2654. SHRI P.M. SAYEED: Will the
Ministerof COMMERCE be pleased to state:

(a) whether the Federation of Indian
Chambers of Commerce and Industry and
the Federation of Indian Exports Organisa-
tion have adopted some system to give a
new thrust and direction to the export efforts
of India;

(b) if so, the details thereof and Govern-
ment’s reaction thereto; and

(c) the estimated annual benefits likely
to accrue by the new efforts being made by
way of exports?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR! P.R.
DAS MUNSI): (a) to (c). Federation of Indian
Chambers of Commerce and Industry (FICCI)
and Federation of Indian Export Organisa-
tions (FIEO) have joined each other's or-
ganisation with the objective of giving a new
thrust and direction to the export efforts of
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the country. These two Apex organisations
would endeavour to jointly sponsor delega-
tions to foreign countries, organise interna-
tional meetings, seminars, buyer-sellermeets
etc. both in India and abroad. In addition,
they would evolve a data bank for providing
timely information to exporters about spe-
cificbusiness opportunities for exporttoother
countries. The tie-up between FICCI and
FIEOQ is likely to give boost to the working of
joint business councils. The joint efforts of
both the organisations will certainly help in
boosting exports.

[Translation)
Railway Projects In Sagar

2655. SHRINANDLAL CHOUDHARY:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) the different types of works under-
taken by his Ministry in Sagar (Madhya
Pradesh)during the last five years indicating
their cost separately; and

(b) the works proposed to undertaken
during the years 1989-90 and 1990-91 indi-
cating estimated cost of each work?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAY (SHRI
MADHAVRAO SCINDIA): (a) and (b). Infor-
mation is being collected and will be laid on
the Table of the Sabha.

[English)

Compensation to victims of Perumon
accident

2656. SHRIMULLAPPALLY RAMA-
CHANDRAN:
SHRI A. CHARLES:

Will the Minister of RAILWAYS be
pleased to state:
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(a) whether any claims for compensa-
tion with regard to the Perumon Rail tragedy
are still pending;

(b) the number of claims which have so
far been settled;

(c) the total value of claims lodged;
(d) whether any controversy has arisen
with regard to the claims for compensation;

and

(e) if so, the details thereof and the
steps taken to resolve it?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAOQO SCINDIA): (a) No, Srr.

(b) 274.

(c) The value of claims lodged was Rs.
4,47.48,513/-

(d) No, Sir.

() Does not arise.

Balipattanam Bridge (Kerala)

2657. SHRI MULLAPPALLY RAMA.-
CHANDRAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any study has been made
to ascertain the safety/durability of the Bali-
pattanam Railway Bridge;

(b) if so, the findings thereof;

(c) whether Government propose to
revive the footpath along the Railway bridge;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
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MINISTRY OF RAILWAYS (SHRI
MADHAVRAQ SCINDIA): (a) Yes, Sir.

(b) Replacement of bridge girders, which
have corroded due to marine environments
and earlier existence of road deck, was
found necessary.

(c) No, Sir.

(d) Subsequent to construction of a
separate road bridge, the road deck along
with tootpaths on Railway Bridge was dis-
mantled with the consent of the State Gov-
ernment, which met the cost of providing and
maintaining the same. No proposal for pro-
viding footpaths has been received from the
State Government thereatter.

Trade Fair Authority of India

2658. SHRI SYED SHAHABUDDIN:
Willthe Minister of COMMERCE be pleased
to state:

(a) the number of days during the last
three financial years, year-wise, when the
Trade Far Authority of India (TFAI) Complex
at Pragati Maidan, New Delhi, was infulluse;

(b) the number of days during the last
three ysars, year-wise, when the Complex
was in partial use;

(c) the amount spent by the TFAI in
construction, repair and maintenance, and
interior decoration of the Complex sepa-
rately, during the lastthree years, year-wise;
and

(d) income from the renting of facilities
and grant-in-aid by Government, separately,
during the last three years, with the purpose
of grant?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) and (b). Since the launch-
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ing of the Activisation Programme’ in Pragati
Maidan in October, 1983, e . hibition
grounds have remained active throughout
the year with trade fairs, shopping facilities,
theatres, restaurants and permanent attrac-
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tions like Nehru Pavilion, Indira's Vision,
village complex, Defence Pavilion, AppuGhar

«iC,

(c)and (d). A Statement is given below.

STATEMENT

Details of expenditure incurred by TFAI on Pragati Maidan Complex, income derived by it
from the Complex and grant-in-aid given by Gowt. for the Complex.

1986-87 1987-88
(Rs. in lakhs)

Expenditure incurred by TFAI on activities in Pragati Maidan

i) Construction
i) Repairs & Maintenance

iti) Interior Decoration

Income of TFAI from all activities in Pragati Maidan

Grant-in-aid by Gowt. for Pragati Maidan Complex.

i) Maintenance of Pragati Maidan

i) Maintenance of Nehru Pavilion

32.46 14.00
169.12 151.51
35.00 19.92
686.51 781.22
50.00 50.00
15.50 15.90

The accounts for the year 1988-89 have not
been finalised.

Exports and Imports during 1988-89
2659. SHRI SYED SHAHABUDDIN:

Willthe Minister of COMMERCE be pleased
to state:

(a) the total value of exports and im-
ports (exciuding invisibles) by the country
during 1538-89:

{bj the percentage of increase in terms

of rupees and SDRs over the previous year;

(c) whether Government have noticed
adeceleration of import demand since Janu-
ary, 1989; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNG!): (a) According to the provi-
sional figures, India’s exports and imports
during 1988-89 amounted to Rs. 20280.92
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crores and Rs. 27692.87 crores respec-
tively.

(b) India's exports during 1988-89 reg-
istered anincrease of 29.0% in Rupee Terms,
and 14.7% in SDR Terms, as compared to
the corresponding provisional figures of the
previous year. India’s imports during 1988-
89 registered an increase of 23.9% in Rupee
Terms and 10.2% in SDR terms, as com-
pared to the corresponding provisional fig-
ures of the previous year.

(c) Yes, Sir. The import growth rate has
decelerated from 48% in the month of De-
cember, 1988 to 38% in January, 1989, 30%
in February, 1989 and to 11% in March,
1989,

(d) The growth in imports duringthe first
nine months of the financial year 1988-89
was particularly high due to increase in
imports of food-grains, to replenish the stock
depleted on account of adverse weather
conditions prevailing in the preceding two
years, strong revival of the economy which
necessitated additional imports of machin-
ery, raw matenals and components to sus-
tain high level of industrial growth and un-
usually high prices in international markets
for metals, fertilizers, etc. The upsurge inthe
demand forimport abated inthe later months
of 1988-89 as the economy approached its
normal trend growth rate.

[Translation)
Gold Control Act

2660. SHRI BALWANT SINGH RA-
MOOWALIA: Will the Minister of FINANCE
be pleased to state:

(a) whether in view of rising prices of
gold and increasing incidents of smuggling
in the country; he had indicated in his last
Budgst speech that some relief would he
provided in the existing Gold Control Act;
and
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(b) if so, the steps taken in this regard
and the time by which Government propose
to take a decision in the matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) and (b). The Government set-
up two Working Groups to study the working
of the Gold Control Machinery and the Gold
policy of the Government. Reports of these
two Working Groups have been received
and are being examined. Decision of the
Government may be announced shortly.

[English]

Boosting Exports during the Eighth
Five Year Plan

2661. SHRIMOHANBHAIPATEL.: Will
the Minister of COMMERCE be pleased to
state:

(a) whether new areas have been in-
dentified by Government for boosting ex-
ports during the Eighth Five Year Plan;

(b) if so, the details thereof;

(c) the number of offices/establish-
ments set up abroad to boost the export of
india/products and their location; and

(d) the results achieved in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR! P.R.
DAS MUNSI): (a) and (b). {dentification of
Thrust Sectors for export promotion is con-
tinuous process. The broad sectors identi-
fied for specialthrusts in markets abroad are
as under:

1. Tea, especially in package and value-
added forms; 2. Cereals, in particular wheat;
3. Processed foods, including fruits and
juices, meat and meat products, and fresh
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fruits & vegetables; 4. Marine products,
especially in value added forms; 5. lron ore;
6. Leather and Leather manufactures, with
an emphasis onthe latter; 7. Handicrafts and
Jewellery; 8. Capital Goods and consumer
durables; 9. Electronics goods and com-
puter software; 10. Basic chemicals; 11.
Fabrics piece-goods and made-ups; 12.
Readymade garments; 13. Woollen fabrics
and Knitwear; 14. Projects and services and
15. Granite.

(c) A statement indicating the offices
functioning abroad to boost the export ot
Indian products is given below.

(d) There has been an acceleration in
India’s export growth rate from 14.3 percent
in 1986-87, to 26.4 per cent in 1987-88 and
to 29.0 per cent in 1988-89. According to
provisionalfigures, India's exports registered
an increase of 39.8 per cent during the first
quarter (April - June) of the current financial
year 1989-90.

I
STATEMENT

!
There a\re 66 Trade Offices functioning at
presentin Indian Missions abroad, including
the Office of the Ambassador to the GATT in
the Permanent Mission of India, Geneva. In
addition, there are a number of foreign of-
fices of the export promotion and trade or-
ganisations underthe Ministry of Commerce/
functioning abroad. The location of these
Offices are given below:

1. Trade Offices in Indian Mission
abroad

1. Accra

2. Addis Ababa

3. Aden

4. Algiers
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12.
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14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25,

26.

27.

28.
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Amman
Baghdad
Bangkkok
Belgrade
Bucharest
Budapest
Berne
Brussels
Zemalek
Colombo
D Jakarta
Dakar
Demascus
Dares Sallam
Dacca
Frankfurt
Hamburg
Hong Kong
Jeddah
Kampala
Khartoum

Kathmandu

Lagos

London
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29.

30.

31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

42.

43.

44

45.

46.

47.

48.

49,

50.

51.

52.

Lusaka
Manila
Moscow
Nairobi
New York
Toronto
Paris
Prague
Rangoon
Rome
Pabat
San Francisco
Sydney
Stockholm
Tunis
Tokyo
Tehran
Trpoli

Vancouver

Washinton-D.C.

Warsaw

Abu Dhabi

Loneva

Betlin
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53.

54.

55.

56.

57.

58.

59.

60.

61.

62.

63.

64.

65.

66.
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Sofia (Bulgaria)

Kuwait

Muscat

Singapore

Islamabad

Sanna (Yeman Arab Republic)
Bonn

Copenhagen

Athens

Port Louis

Seoul

Bahrain

Riyadh

The Hague

Marine Products Export Devel-
opment Authority

New York
Tokyo

Engineering Export Promotion
Council

Chicago

Los Angelas
London
Ducessendort

Abidjan (lvory Coast)
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vi)
vii)
viii)

ix)

vi)

i)

i

Nairobi

Dubai

Singapore

Sydney

Tea Board

London

New York

Brussels

Sydney

Cairo

Kuwait

Trade Development Authority
Frankfurt

New York

Tokyo

Harare

Dubai

Kuala Lumpur

(a) State Trading Corporation
and Projects and Equipment
Cormporation of India Limited
New York

London

Frankfurt

Moscow
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v) Barlin
vi) Nairobi
vii) Zimbabwe
vii) Kuwaits
ix) Jeddah
x) Colombo
xi) Dhaka
xil) Hong Kong
xiii} Singapore
xiv) Tokyo
xv) Sydney

(b) Projects & Equipment Corpora-
tion of India Limited

i)y Paris
i) Al-Beida
i) Hanoi

Rail Link between Rajkot-Porbander
and Rajkot-Veraval

2662. SHRIMOHANBHAI PATE: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether Rajkot and Porbander are
proposed to be connected to broad gauge
line;

(b) whether Government also propose

to extend the broad gauge line from Rajkot to
Veraval ViaJunagarh because of the histori-

cal importance of the place; and
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(c) it so, when this project is proposed
to be taken up?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Rajkot is al-
ready connected by BG with Porbander via
Hapa.

(b) and (c). The proposalfor conversion
of Rajkot-Junagadh-Veraval MG line (185)
into BG was sent to the Planning Commis-
sion for clearance. The Commission have
advised its consideration in Vil Plan.

Over-bridge at Dhakuria Belghoria and
Sodepur

2663. SHRI DEBI GHOSAL: Will the
Minister of RAILWAYS be pleased to state:

(a) whether people usingthe road cross-
ing at Dhakuria, Belghoria and Sodepur rail-
way stations under Sealdah division of
Eastern Railway are facing difficulties be-
cause of non-completion of over-bridges/
flyovers in these stations; and

(b) if so, the details thereof and the
action being taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) and (b). No,
Sir. Alternative arrangements have been
made for the diversion of the road traffic/
pedestrain traffic through the nearby level
crossings/foot overbridges at Belghoria and
Sodepur where the works are in progress.
Road overbridge at Dhakuria has already
been commissioned to traffic.

Rules Governing Payment of Compen-
satlon to Accident Victims

2664. PROF. NARAIN CHAND PAR-
ASHAR: Wil the Minister of RAILWAYS be
pleased to siate.
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(a) whether the attention of Govern-
ment has been drawn lo the news item
published in the Times of India (New Dslhi)
dated 8 July, 1989 under the caption ‘ab-
sence of rutes handicaps Railways';

(b) if so, Government’s response to the
news item especially to the mention that the
Railways are handicapped in the absence of
rules regarding payment of compensationto
minors, unmarried women and unemployed
persons, if they are victims of any train
accident resulting in the inability of the Rail-
ways to pay compensation to the depen-
dants of 13 persons who were among 106
persons killed in the accident involving Is-
land Express at Quilon last year;

(c) ifso, the exact positionin this regard;
and

(d) the steps taken/proposed to be
taken to overcome these lacunae?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) to (d). Under the provisions of
Clause 'd’ of Sub-section 1 of Section 82C of
the Indian Railways Act, 1890, compensa-
tion for claims arising out of death of passen-
gers in train accidents, as defined in Section
B82A of the Act, are to be paid to the depen-
dants of the deceased as defined in Clause
'd’ of Section 2 of the Workmen Compensa-
tion Act, 1923. Claims cases inrespectof 17
deceased passengers were dismissed, as
under the provision of the exiant Act the
claimants were not considered ‘dependants’
of the deceased. However, the Railways
Act, 1989, which is yet to be notified, has
defined the dependants’ of the deceased
vide Clause ‘b’ of Section 123 of the Act. This
includes some near relatives of deceased
passenger, such as wife, husband, son,
daughter, parent in case of the deceased
passenger being unmarried or a minor, a
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minor child of a pre-deceased daughter if
wholly dependant on the deceased passen-
ger, grant parent wholly dependant on the
deceased passenger, etc.

Opening of Bank Branches in Rural
Areas

2665. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank of India
has taken note of the fact that some centres
identified by the State Governments and
surveyed by certain nationalised banks for
opening new branches in the rural areas
sincethebeginning ofthe new Current Branch
Licensing Policy, have still not been given
these licences;

(b) if so, the names of such centres
which were either surveyed by the national-
ised banks and/or were later identified by the
Governments in the States of Himachal
Pradesh, Punjab, Haryana and Jammu and
Kashmir, district-wise for each year of the
Seventh Five Year Plan and which still have
not been given the necessary licences;

(b) whether all these centres would be
given licences in view of the Service Area
Scheme; and

(c) if so, the likely date by which it would
be done?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). Reserve
Bank of India (RBI) has reported that under
the current Branch Licensing Policy for 1985-
90, allotment of eligible centres in the rural
and semi-urban areas has been made to
banks onthe basis of lists of identified centres
received from Lead Bank Groups as final-
ised by the State Governments and not on
the basis is applications received from bank.
Therefore, the question of individual banks
surveying the rural and semi-urban areas for
opening branches in the States of Himachal
Pradesh, Punjab, Haryana and Jammu &
Kashmir under the current Policy does not
arise.

(c) and (d). RBI has reported that allot-
ment under Service Area Approach (SAA)
may not be linked directly with the survey of
centres by banks and individual applications
made by them to RBI for opening of their
branches. In the context of Service Area
Approach to rural lending,RBI advised the
Lead Banks/State Governments to identify
additional centres which may be necessary
for implementation of the scheme. Accord-
ingly, on the basis of lists of identified centres
received from the following State Govern-
ments, RBI has recently allotted the centres
indicated againstthem to banks inthe States
of Himachal Pradesh, Punjab, Haryana and
Jammu & Kashmir:

Name of State No. of centres identified by No. of centres allotted by RBI
State Government
Under Under Total Under Under Total
the SAA the SAA
policy policy
1 2 3 4 5 6 7
Himachal Pradesh 233 45 278 162 36 198
Punjab 339 37 376 117 6 123
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1 2 3 4 5 6 7
Haryana 252 129 381 128 10 138
Jammu & Kashmir 66 7 73 51 4 55

The remaining centres were not aliotted
to banks as they did not conform to the norm
laid down in the policy. Since the allotment of
centres under the current Branch Licensing
Policy and under Service Area Approach for
the States of Himachal Pradesh, Punjab,
Haryana and Jammu & Kashmir has been
completed, the question of allowing any more
centres does not anse for the present.

Over-Bridge over Railway Crossings on
National Highway Nos. 1, 1A and 21

2666. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of RAILWAYS be
-pleased to state:

(a) whether the Northern Railway
Administration has sanctioned the construc-
tion of over-bridges on the railway crossings
on the National Highway Nos. 1, 1A and 21;

(b) if so, the names of the railway
crossings alongwith their locations where
such aver-bridges have been sanctioned
including the estimated cost of each such
project sanctioned during the Seventh Plan;
and

(c) if not, whether any such over-bridges
would be sanctioned on the request for their
construction each of these National High-
ways?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) and (b). The
State Government has recently sponsored

proposal for construction of road overbridge
near level crossing No. 2-B at Km. 1/8-9 at
Phagwara on National Highway No. 1 on
‘deposit terms’. The work is in an advanced
stage of planning. The cost of the work has
not yet worked out.

(c) Yes, Sir. if firm proposals for the
works are sponsored by the State Govern-
ment/National Highway Authorities, duly
agreeing to bear the cost, as per rules.

[Transiation)

Liberalisation of Foreign Capital
Investment Policy

2667. DR. CHANDRA SHEKHAR
TRIPATHI: Willthe Minister of FINANCE be
pleased to state:

(a) whether Government have liberal-
ised the foreign capital investment policy to
a great extent;

(b) it so, whether this liberalisation
would encourage foreign investors to agreat
extent;

(c) whether Union Government have

recently discussed the issue of capital in-
vestment with the Japanese delegation; and

(d) if so, the details in regard thereto
and the results thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
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IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). The basic
frame-work of our investment policy is laid
down in various documents including the
Industrial Policy Resolution. Although it is
not an open door policy, it has a substantial
degree of flexibility. It permits technical as
well as financial collaborations over a wide
range of industrial activities. it is the intention
of the Government to promote more direct
foreign investment within the broad frame-
work of this policy.

insurance Scheme to Cover
Acts of Terrorism

2668. DR. CHANDRA SHEKHAR
TRIPATHI: Willthe Minister of FINANCE be
pleased to state:

(@) whether the General Insurance
Corporation of India had started an insur-
ance scheme to cover damages caused by
acts of terrorism;

(b) if so, whether any suggestions to
review the above scheme have been re-
ceived;

(c) whether Government propose to
consider those suggestions; and

(d) it so, when and if not, the reasons
therefor?
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